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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2021
IN THE MATTER OF:
DEVIDAS KHATRI .... PETITIONER
Versus

UNION OF INDIA & Ors. ... RESPONDENTS

IN THE MATTER OF

M/s. Chawla Silica Sand Trading Company,
Lakhnauti Silica Sand Mine,
Office at A1, Enkanki Kunj,

Prayagraj-211001, (U.P.) = -====---- PROJECT PROPONENT
INDEX

S.No Particulars Pages

i Additional Objection/ Reply to the report |"" 13

dated 17.01.2024 on behalf of M/s Chawla
Silica Sand Trading Company regarding
mining lease at Lakhnauti & Washing plants
at Village Lakhnauti, Shivrajpur & Ghara
(Kaitha), Tehsil Bara, District Prayagraj
(Allahabad).

2.  ANNEXURE-R 1: \‘-\"36
Copies of the CTO dt. 15.11.2016,

01.04.2019, 26.09.2021 & 08.01.2024 for
Lakhnauti village.

3.  ANNEXURE - R 2: 37.3%
Copy of the NOC Form 8(C) dt. Nil for
Lakhnauti village.

4, ANNEXURE - R 3:
Copy of the Form 1(B) dt. Nil for Lakhnauti 3 q"' q ‘2'

village

5. ANNEXURE - R 4: LIB'S
Copy of the CTO dt. 12.01.2018 &

09.02.2021 for Shivrajpur village.
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6. ANNEXURE - R 5: ™ e
Copies of the NOCs Form 8(C) dt. Nil for 55 6
Shivrajpur village.

2 ANNEXURE - R 6: -
Copies of the Form 1(B) dt. Nil for Shivrajpur 6' 6 8
village.

8. ANNEXURE -R 7:

Copies of the CTOs dt. 12.01.2018, 6 q" qz
28.05.2020 / 15.06.2020, 14.02.2022 &
01.07.2023 for Ghara (Kaitha) village.

9. ANNEXURE - R 8: -

Copy of the Form 8(C) dt. Nil for Ghara q3 qs
village.

10. ANNEXURE -R 9: -

Copy of the Form 1(B) dt. Nil for two drilled q 6 |53
borewell at Ghara village.
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[PABAN K. SHARMA]

[ANCHIT SRIPAT]

Advocates

B 11 Sagar Apartments

6 Tilak Marg, New Delhi 110 001

Place: New Delhi Tel: 2338 1886 I 7802
Dated: March /4 , 2024 e-mail: mi_lahoty@yahoo.co.in
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2021

IN THE MATTER OF :

DEVIDAS KHATRI ....PETITIONER
Versus

UNION OF INDIA & Ors. ....RESPONDENTS

IN THE MATTER OF

M/s. Chawla Silica Sand Trading Company,
Office at Al, Enkanki Kunj, P
rayagraj-211001 (U.P.)
__________ Project Proponent

ADDITIONAL OBJECTION/ REPLY TO THE REPORT
DT. 17.01.2024 ON BEHALF OF M/S CHAWLA SILICA
SAND TRADING COMPANY REGARDING MINING
LEASE AT LAKHNAUTI VILLAGE & THREE
WASHING PLANTS AT VILLAGE LAKHNAUTI,
SHIVRAJPUR & GHARA (KAITHA), TEHSIL BARA,
DISTRICT PRAYAGRA) (ALLAHABAD).

I, Bharat Bhushan Chawla, son of Shri Darshan Lal
Chawla, aged about 58 years, Resident at A-1, Ekanki

2
\y

affirm on oath as under:

= (\Kunj, Muir Road, Prayagraj (U.P.) do hereby solemnly

q-%

1.  That the deponent has read over the contents of the report

dated 17.01.2024 filed by Respondents in the above noted
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OA alongwith its Annexures and is in position to reply to

the same.

That at the very outset it is stated that the contents of the
report dated 17.01.2024, unless specifically admitted
herein, are denied in their entirety. The contents of report
dated 17.01.2024 are incorrect and not admitted. The
Project Proponent (hereinafter referred to as “the PP")
craves indulgence to refer and rely upon statement made
in reply dated 02.11.2023 to the earlier report dated

23.02.2023.

That it needs to be emphasized that pursuant to order

dated 01.09.2023 passed by the Hon'ble Tribunal in

AR
TAR N
@0 R}' \ Original Application No.203 of 2021, the Joint Committee

\ A\ prayagré) .

| Reg. No-Yf

s

PK. Dwivedi _ |
Qa«mﬂﬂqﬁp ], submitted its Report along with covering letter dated

17.01.2024 (hereinafter referred to as “the Report dated
17.01.2024"). By the said Report, the Joint Committee
reiterated the earlier report dated 23.02.2023 prepared by
the selfsame committee and yet again it has made vague
averments without any substance that Mining Lease
holders are not complying in totality with the proposals as
envisaged in the approved Mining Plan. For the sake of
brevity, the same submissions are not being repeated.
Needless to say, that there was no period of mining

without Approved Mining Plan, Requisite Environmental

/A AovraiCAhawhe
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Clerance (EC) and Valid Consent to Operate (CTO). The
Project Proponent (PP) has developed Green Belt in Safety
Zone and mining was / is being undertaken in a scientific
manner as per approved mining plan. The PP has deployed
Qualified Technical Persons in the mining so as to ensure
systematic and scientific mining of silica sand. In post
compliance of the EC and CTO, the PP routinely delivered
Half - Yearly Compliance Reports to the Regional Office of
Uttar Pradesh Pollution Control Boad (UPPCB) and Ministry
of Environment, Forest and Climate Change (MoEF & CC).

The annual compliance report was also delivered.

That in the earlier Report dated 23.02.2023, the Joint
Committee erroneously vouched that during 2020-21 the
PP had extracted 66755 MT silica sand in Lakhnauti mine.
The allegation of excess production of silica sand during
2020-21 based on conjecture is completely absurd and far-
fetched. This fact can be verified from the report dated
17.01.2024. The production of silica sand mineral during

last five years are as follows:

Name of Mine | 2018-19 | 2019-20 | 2020-21 | 2021-22 | 2022-23

| Lakhnauti 36376 | 45798 | 47481 | 47353 | 100880*

* Note: It is stated that during 2022-23, the sanction
annual capacity of Lakhnauti mine was increased
from 50000 to 150000.

/0\) horal(A® w Ks



Consequently, proposed compensation for excess
production of silica sand mineral against sanction annual
production capacity during 2020-21 is based on
unreasonable conjectures and deserves to be rejected by

the Hon’ble Tribunal.

That similarly, in the earlier Report dated 23.02.2023, the
Joint Committee vouched illegal production of silica sand of
26840 MT in Lakhnauti mine during 2017-18. The Joint
Committee treated the CTO dated 12.04.2016 and
07.05.2018 as CTO obtained for washing plant, instead of
mining of silica sand. The Joint Committee hurriedly
prepared earlier report dated 23.02.2023 without verifying
the requisition for CTO. In the course of proceedings, the
UPPCB found that the PP had applied CTO for mining of
silica sand. UPPCB vide a letter dated 22.02.2023

addressed to the PP clarified that the PP had applied CTO

"\__for mining, but CTO dated 12.04.2016 and 07.05.2018 had

b.'een issued for washing plant. UPPCB corrected the
mistake in CTO dated 12.04.2016 and 07.05.2018 and,
therefore, there is no reason to treat the said CTO for
washing plant and the production of silica sand during
2017-18 as illegal. Considering this aspect of the matter,
the Joint Committee did not make any observation in

report dated 17.01.2024 (See Page 938, Annexure C).

/AL onral-CAprola
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Consequently, proposed compensation for illegal
production of silica sand mineral during 2017-18 deserves

to be rejected by the Hon’ble Tribunal.

That the Joint Committee in its report dated 17.01.2024
observed that Mining Lease holders are not complying in
totality with the proposals as per approved mining plan.
The said allegation merits outright rejection for reason that
while considering the modified mining plan, the Directorate
of Geology and Mining, Lucknow has not notified any
violation by the PP. More importantly, while considering

the expansion of EC, the Expert Appraisal Committee

found that Lakhnauti mine had been running sustainably

compliances by the Lease holders. For the sake of brevity,
the submissions made in reply dated 02.11.2023 are not
repeated. However, it is important to highlight that in
Paragraph 59 of the reply dated 02.11.2023 the PP has
carried out the plantation along the boundary of Lakhnauti
mine pertaining to the safety zone. It is stated that the PP
has developed safety zone plantations as well as Green

Belt and further that the PP has undertaken systematic

5l ovret~  Loceods
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mining in a scientific manner as per approved mining plan.

[See Ann. R 17, Pg. 218 - 223, Vol. II]

8. That the PP has deployed qualified technical persons in the
mining. For brevity, it is stated that the deployment of
qualified technical persons has been explained in
paragraphs 36 and 57 of the reply dated 02.11.2023 but it
may be briefly stated that the PP has deployed quailed
Second-Class Manager, Mine Foreman and Mining Mate

and the above deployed persons become so eligible after

/ _',/_ . J_'} going through proper training and being given Certificate
,-':"r Fid f‘Lﬂ‘?veg- \
| | ";;f‘fj"’-‘.'.'csgq{) | to that effect contained in Annexure 13 to the reply dated
\ o Poragm: Y | %
'-.‘].\'ﬁj -a.-a_. 'f,) J 1
"3»%;;‘.‘:-\_ lég‘ftfz’\\, 02.11.2023. [See Ann. R 13, Pg. 182 - 194, Vol. II]
AP e 7

| 9. That so far as CTO is concerned, it is stated that the PP
has already submitted its objection/ reply dated

02.11.2023. The PP seeks to rely upon the same in

| entirety and the present reply is being filed in compliance
of order dated 19.01.2024 and to specify that the PP
strictly observes the requisite EC, valid CTO, approved

Mining Plan. In post compliance of the EC and CTO, the PP

|
‘ routinely delivered Half - Yearly Compliance Reports to the
|
| Regional Office of UPPCB and MoEF & CC. The annual
|

compliance report was also delivered.

: /?)AWG/\& wlq
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10. That so far as abandoned mine pits are concerned, it is
submitted that the lease site of the PP is surrounded by
the expired mining leases and, the alleged deep pits are

not found in the mining area of the PP.

11. That so far as washing plants are concerned, it is stated
that as explained in the paragraphs 14, 30 and 38 of Reply
dated 02.11.2023, the PP is a law - abiding entity, and it
never indulged in illegal activity in operating washing
plants. The PP separately applied for CTO under Section 25
of the Water (Prevention and Control of Pollution) Act,
1974 as well as Section 21 of the Air (Prevention and
\\ Control of Pollution) Act, 1981 (hereinafter referred to as

¥ |
)’ “the Water and Air Act”) to the UPPCB at its three washing

_ ‘4 plants. The submission of the PP are as follows:

11.1. go far as washing plant situated at village Lakhnauti (SI.
No. 2, Annexure-E of Report dated 17-01-2024) is
concerned, UPPCB has issued CTO dated 15.11.2016 for
crushing and washing of 4000 to 4200 TPM silica sand,
which was valid for the period from 15.11.2016 to
31.12.2018. By communication dated 01.04.2019, the CTO
was extended, which was to remain valid from 01.04.2019
to 31.07.2021. UPPCB extended the CTO dated
26.09.2021, which is valid for the period from 26.09.2021

to 31.07.2024. Lastly, UPPCB issued CTO dated

/D Lo CA D s oK
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08.01.2024 for the increased capacity of 12000 TPM /
12500 MT/Month for washing and crushing silica sand at
washing plant situated at Lakhnauti village, which is valid
for the period from 04.01.2024 to 31.07.2028. Copies of
the CTO dated 15.11.2016, 01.04.2019, 26.09.2021 and
08.01.2024 for Lakhnauti village are being filed herewith

and marked as Annexure No. R 1 to Affidavit.

11.2. On 12.04.2022, the PP applied for NOC under the

% |

provisions of Uttar Pradesh Ground Water Management
and Regulation Act, 2019 (hereinafter referred to as “the
Ground Water Management Act, 2019”). The Central
Ground Water Authority issued NOC, which provides for

installation of digital water flow meter as well as guidelines

~for installation of Piezometers and their monitoring. The

NOC is valid from 09.06.2022 to 08.06.2027. Copy of the
NOC Form 8(C) dated Nil for Lakhnauti village is being filed

herewith and marked as Annexure No. R 2 to Affidavit.

11.3. On 06.12.2023, the PP applied for registration of already

R R Y ~ TRl T 2

drilled borewell under Section 10 of the Ground Water
Management Act, 2019. The drilled borewell of PP has
been registered for Lakhnauti. Accordingly, the Ground
Water Department issued registration certificate bearing

Form 1(B). Copy of the Form 1(B) dated Nil for Lakhnauti

SO Lo raim LA B o4
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11.4.

11.5.

3
/
4

village is being filed herewith and marked as Annexure

No. R 3 to Affidavit.

So far as washing plant at Shivrajpur village (Sl. No.1,
Annexure-E of Report dated 17-01-2024) is concerned, the
UPPCB issued CTO dated 12.01.2018 for washing of 3000
TPM silica sand, which was valid from 12.01.2018 to
31.12.2020. Thereafter, UPPCB issued CTO dated
09.02.2021 for increased capacity of 3500 T/Month, which
is valid from 09.02.2021 to 31.03.2024. Copy of the CTO
dated 12.01.2018 and 09.02.2021 for Shivrajpur village is
being filed herewith and marked as Anpexure No. R 4 to

Affidavit.

The Central Ground Water Authority issued two separate

NOCs under the provisions of Ground Water Management

\. Act, 2019 for washing plant situated Shivrajpur village.

The NOCs, which is valid from 09.06.2022 to 08.06.2027
and 27.11.2021 to 26.11.2026, provides for installation of
digital water flow meter as well as guidelines for
installation of Piezometers and their monitoring. Copies of
the NOCs Form 8(C) dated Nil for Shivrajpur village is

being filed herewith and marked as Annexure No. R 5 to

Affidavit.

2D boran Chovoka
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11.6. Two drilled borewells fixed for washing plant situated at

11.7.

*:f
,/"”\’\ Aﬁ*‘*\\
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Shivrajpur has been registered under Ground Water
Management Act, 2019. Accordingly, the Ground Water
Department issued registration certificates for two drilled
borewells bearing Form 1(B). Copies of the Form 1(B)
dated Nil for Shivrajpur village is being filed herewith and

marked as Annexure No. R 6 to Affidavit.

So far as washing plant at Ghara (Kaitha) village (SI. No.
3, Annexure-E of Report dated 17-01-2024) is concerned,
the UPPCB issued CTO dated 12.01.2018 for washing of
2000 TPM silica sand, which was valid from 12.01.2018 to
31.12.2020. UPPCB issued CTO dated 28.05.2020, which
was valid from 28.05.2020 to 31.03.2021. By another
communication dated 15.06.2020 UPPCB extended the
CTO wupto 31.03.2022. UPPCB issued CTO dated

14.02.2022, which is wvalid from 14.02.2022 to

31.03.2025._UPPCB issued CTO dated 01.07.2023 for

‘screening of 1750 MT/Month at washing plant situated at

Ghara village, which was valid from 30.06.2023 to
31.03.2028. Copies of the CTOs dated 12.01.2018,
28.05.2020/15.06.2020, 14.02.2022 and 01.07.2023 for

Ghara (Kaitha) village is being filed herewith and marked

as Annexure No. R 7 to Affidavit.
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12.

13.

11.9.

11

11.8. The Central Ground Water Authority issued NOC under the

provisions of Ground Water Management Act, 2019 for
washing plant situated Ghara village. The NOC, which is
valid from 09.06.2022 to 08.06.2027, provides for
installation of digital water flow meter as well as guidelines
for installation of Piezometers and their monitoring. Copy
of the Form 8(C) dated Nil for Ghara village is being filed

herewith and marked as Annexure No. R 8 to Affidavit.

Two drilled borewells fixed for washing plant situated at
Ghara has been registered under Ground Water
Management Act, 2019, Accordingly, the Ground Water
Department issued two registration certificates bearing
Form 1(B). Copy of the Form 1(B) dated Nil for two drilled
borewell at Ghara village is being filed herewith and

marked as Annexure No. R 9 to Affidavit.

That it is stated that in fifth row of column at Sl. No. 37
and 38, Annexure-E, the name of the PP has wrongly
shown. The PP or for in that manner, the deponent has no

concern with washing plants shown at serial no. 37 and 38.

That the environment compliances primarily consist of
grant of (i) EC; (ii) Post EC compliances; (iii) grant of CTO;
and (iv) Post CTO compliances and so on. In compliance of

the EC, the PP routinely delivered Half — Yearly EC Reports

ﬂ)AaMQACAn- wia
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to the Regional Office of UPPCB and MoEF & CC. In light of
the aforesaid reply, it is submitted that the reports are
based on conjecture is completely absurd and far-fetched
and the reports ought not to be accepted and deserves to

be rejected.

14.  That every single vague allegation against the PP not only

lacks any substance, but also that Respondent themselves
are guilty of the same. Respondents have sought to
mislead the Hon'ble Tribunal in regards to the excess and

illegal production; by adducing incorrect data and

ff T\O } {_} ) \
x‘_ : !—";f D, \\‘,J-\\\lncomplete information which they failed to produce before
i [ Ady O *{‘ ‘E’cf,
) ”the Joint Committee.

! ‘)t n,..?t?‘/pf}' 9:)
.\i' \ u"r}_n_ s /

,, .m‘

?f“ .pa “
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///;

That for the facts and circumstances stated herein above,
it is expedient in the interest of justice that this Hon’ble
Tribunal may kindly be pleased to take this Additional
Objection / Reply on record and dismiss the captioned O.A.
The documents attached at Annexures to this affidavit are

true copies of their respective originals.

/3/\0( repCAawLa
DEPONENT
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I, the deponent above named, do hereby verify that

the contents of my above affidavit are true and correct to
the best of my knowledge and belief and legal advice
believed to be true by me. I state that nothing material

has been concealed therefrom.

Verified at on this _ day of March, 2024.

/_)onrﬂl* CAotods
DEPONENT

r:j..,........'..,. '.. .
Identifieq p, "
Advocaié to :
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Ref No. -

7

U.P. Pollution Control Board

CONSENT ORDER

Dated : 01/04/2019

52065/UPPCB/Allahabad(UPPCBRO)/CTOQ/wate
r/ALLAHABAD/2019 :

To,

Shri BHARAT CHAWLA
M/s CHAWLA SILICA SAND TRADING COMPANY
LAKHNAUTI, BARA, PRAYAGRAJ

ALLAHABAD
Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. CHAWLA SILICA SAND TRADING
COMPANY
Reference Application No :4745479 Dated :01/04/2019

1.

For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. CHAWLA SILICA SAND
TRADING COMPANY is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

This consent is valid for the period fom 01/04/2019 to 31/07/2021 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

, e ) .. ) Digitally signed by
This consent is being issued with the permission of competent authority . SHASHI saﬂ&?&iﬁ
KANT "MISHRA
Bhiter2019.04.01

MISHRA, . 12153340530
For and on behalf of U.P, Pollution Control Board

R.O., UPPCB PRAYAGRAJ,

Enclosed : As above

(condition of consent):

SHASHI KANT ol sgnedby

Copyto: CEO-2, UPPCB LUCKNOW. ’
py MISHRA ~ Dxeimsosee
R.O., UPPCB PRAYAGRAJ.

SHAbras A Ko
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.CHAWLA SILICA SAND TRADING COMPANY vide

Consent Order No, 4745479/ Water Dated : 01/04/2019
CONDITIONS OF CONSENT
1. This consent is valid only for the approved production capacity of SILICA SAND-4200
MT/MONTH.
2, The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge K1./day discharge point
1 Domestic 04 KLD Septic Tank

3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system, The treated domestic and industrial effluent if discharged

outside the premises, if meets at the end of final discharge point, arrangement should be made for

measurement of effluent and for collecting its sample. Except the effluent informed in the

application for consent no other effluent should enter in the said arrangements for collection of

- grfﬂpent. It should also be ensured that domestic effluent should not be discharged in storm water
ain .

4a. The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No [ Parameter ! Standard

4b. The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No l Parameter [ Standard
2.  Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6.  The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7.  The method for collecting industrial and domestic effluent and its analysis should be as per legal

<. Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

§.  The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:

SHASHI Digltalty signed by

SHASHI KANT MISHRA
KANT Date:2019.04.01

MISHRA 12:20:52 +05'30"
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1. This consent is valid for washing of silica sand 4200 MT/Month.

2. Washing effluent will be re-circulated through Pucca Settling Tanks.

3. Permission of District Administration/Mining for Silica Sand storage at a time to be submitted by
the industry within 02 months.

4, Unit it;directed to make provision of Rain Water Harvesting & Ground Water Recharging within
03 months.

5 Unit is directed to make a boundary wall around the premise within 03 month.
6. Unit is directed to comply the terms & condition of the Mining Lease Deed.
7. Unit shall ensure zero discharge outside the premise.

8. Unit is directed to submit NOC of Central Ground Water Authority.

9b'llj_?it is directed to comply the provision on Water Cess Act 1977 which is applicable upto June
2017.

10. Unit is directed to install ISI Mark Water Meter on the installed tube wells for the measurement
of water abstraction.

11. Unit is directed to develop green belt of appropriate thickness around the premise with fast
growing deciduous saplings.

12. Unit directed to file Annual Compliance Report of the condition, .

13. For the expansion of the production capacity, pre-consent of the State Board (NOC) shall be
mandatory.

14. Unit is directed to submit proof of closure period of the washing plant within 03 month from
competent authority.

15.. Unit is directed to deposit arrears of Water Consent fee Rs. 20000.00 as a DD in favor of (R.O.,
UPPCB PRAYAGRAJ) this office.

. Digitally signed by
. SHASHI KANT siksikar ishen
Issued with the permission of competent authority . MISHRA 7 Tpate: 20190401

| 12:21:57 40530
For and on behalf of U.P. Pollution Control Board .

< R.0., UPPCB PRAYAGRAJ.

/5l\ar‘aﬁ~ Chawle
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U.P. Pollution Control Board

CONSENT ORDER

Ref No. - Dated : 01/04/2019
52064/U PPCB!Allahabad(UPPCBRO)/CTOfairIALLAHABADIZOH

To,
Shri BHARAT CHAWLA
M/s CHAWLA SILICA SAND TRADING COMPANY
LAKHNAUTI, BARA, PRAYAGRAJ
ALLAHABAD

Sub:  Consent under section 21/22 of the Air (Prevention and coptrol of Pollution) Act, 1981 (as amended)
to M/s, CHAWLA SILICA SAND TRADING COMPANY

Reference Application No. 4745394 Dated : 01/04/2019
~ 1. With reference to the application for consent for emission of air pollutants from the plant of M/s
CHAWLA SILICA SAND TRADING COMPANY. under Air Act 1981. It is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .
2. This consent is valid for the period from 01/04/2019 to 31/07/2021 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any of all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of com etent authority . _ Digitally sign
g P pe D+ SHASHI KANT St i wisma
MISHRA D355 so
For and on behalf of U.P. Pollution Control Board
R.0., UPPCB PRAYAGRAJ.
Enclosed ¢ As above
(condition of consent):
~ ned
Digitally signed b
Copyto: CEO-2, UPPCB LUCKNOW. SHASHI KANT St xant wesiea
' MISHRA Date: 2019.04.01
12:24:25 +0530°
R.O., UPPCB PRAYAGRAI.

/51\‘1"“‘}‘6&‘ PSYAC
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2(a).

2(b) .
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U.P. Pollution Control Board

Dated : 01/04/2019
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of SILICA SAND-4200
MT/MONTH.

The kt;laximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details
Type of Fuel Stack No.

Air Polution Parameters

Source

S.No Height

1 DG SET-400 Particulate | AS PER E(P)
& 250 KVA Matter RULE 1986 |

The emissions by various stacks into the environment should be as per the norms of the Board .

DIESEL 01

Emission Qualit

ty Details Detail

S.No

| Stack No

Parameter

Standard

Quantity of other polluta

nts should also be as per the norms prescribed by the Board/ MOEF & CClor

otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/ MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:

SHASHI KANT S35 i s
MISHRA ¢ Date: 2019.04.01

12:26:14 +05'30'
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Issued with the permission of competent authority .
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B Unit shall maintain the Ambient Air/Noise Quality as per standard,

2. Unit is directed to maintain the stack height attached with 400 & 250 KVA D.G sets as per
standard within 02 month & also maintain acoustic enclosures for Noise Pollution Control.

3. Unit is directed to submit Stack Monitoring Report of the installed D.G Sets monitored by
approved laboratory within 03 month from approved laboratory.

4, Unit will strengthen green belt in the premise of the total occupied area,

5. Unit Is directed to comply the provision of Solid Waste Rule 2016. .

6. Unit is directed to comply the provision of Hazardous Waste Rule 2016.

7. Unit is directed to comply the provision of E (P} Act 1986 as applicable to the unit.

8. Unit will not make any expansion without prior consent of the State Board.

9. Unit shall submit Stack Monitoring Report in 03 mapth,

10. Unit is directed to deposit arrears of Air Consent fee Rs. 24000.00 as a DD in favor of (R.O.,
UPPCB PRAYAGRADJ) this office.

SHASHI KANT, siAshirsar merea

Date; 2019.04.01
MISHRA 12:24:10 +05'30°
For and on behalf of U.P. Pollution Control Board .

R.O., UPPCB PRAYAGRAJ.

1621
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email; info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. - Dated : 26/09/2021
135787/UPPCB/Allahabad(UPPCBRO)/CTO/air/ALLAHABAD/2021

To,
Shri BHARAT CHAWLA
M/s CHAWLA SILICA SAND TRADING COMPANY
LAKHNAUTI, BARA, PRAYAGRAJ
ALLAHABAD

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. CHAWLA SILICA SAND TRADING COMPANY

Reference Application No. 13314725 Dated : 26/09/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
CHAWLA SILICA SAND TRADING COMPANY. under Air Act 1981, Itis being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 26/09/2021 to 31/07/2024 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended. '

This consent is being issued with the permission of competent authority .
Digltally signed by
RAMESH RAMESH KUMAR SINGH

KUMAR SINGH Date: 20210926

15:04:20 +05°30°

For and on behalf of U.P. Pollution Control Board

R.O., UPPCB PRAYAGRAJ.

Enclosed : As above
(condition of consent):

Copyto: CEO-2, UPPCB LUCKNOW. RAMESH  mroveoy imMAR anGH
KUMAR SINGH Date 20210026

R.O., UPPCB PRAYAGRAJ.

JAAnran( ho 2240
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U.P. Pollution Control Board

/ Dated : 26/09/2021
CONDITIONS OF CONSENT

l; This consent is valid only for the approved production capacity of Washing of Silica Sand-4000
Ton/Month..

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a) Tht;c maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 DG SET 400 DIESEL 02 Particulate | AS PER (E)P
Nt & 250 KVA Matter ACT 1986

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.Ne 1 Stack No 1 Parameter ‘ Standard

4, Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

]

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board MOEF
& CC/or otherwise mandatory .
9. The unit should submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1. This consent to operate is valid for Silica Washing.

2. Unit shall maintain the Ambient Air/Noise Quality as per standard.

3. Unit is directed to maintain the stack height attached with 400 & 250 KVA D.G scts as per
standard within 02 month & also maintain acoustic enclosures for Noise Pollution Control.
4. Unit is directed to submit Stack Monitoring Report of the installed D.G Sets monitored by
approved laboratory within 03 month from approved laboratory.

5. Unit is directed o make a boundary wall around the premise within 03 month.

6. Unit will strengthen green belt in the premise of the total occupied area.

7. Unit is directed to comply the provision of Solid Waste Rule 2016.

8. Unit is directed to comply the provision of E (P) Act 1986 as applicable to the unit.

9. Unit will not make any expansion without prior consent of the State Board.

10. Unit shall submit Ambient Air Monitoring Report in 03 month.

11. Unit is directed to submit compliance report quarterly.

12. You are directed to submit purchase of Raw silica sand every quarterly.

RAMESH Digitally sigred by

KUMAR RAMESH KUMAR SINGH
SINGH ooa3 +0530
£
/6/\&:«&# C Abwo Le
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ssued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

R.O., UPPCB PRAYAGRAJ.

[oheirarChsls

= : ». — — —
S B TS - SRR R



1625

26

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email; info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 26/09/2021
135787/UPPCB/Allahabad(UPPCBRO)/CT O/air/ALLAHABAD/2021

To,
Shri BHARAT CHAWLA
M/s CHAWLA SILICA SAND TRADING COMPANY
LAKHNAUTI, BARA, PRAYAGRAJ
ALLAHABAD

N N
Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s, CHAWLA SILICA SAND TRADING COMPANY

Reference Application No. 13314725 Dated : 26/09/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
CHAWLA SILICA SAND TRADING COMPANY. under Air Act 1981, It is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 26/09/2021 to 31/07/2024 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended. ‘

This consent is being issued with the permission of competent authority .
Digitally signed by

RAMESH RAMESH KUMAR SINGH

KUMAR SINGH Date: 2021.09.26

15:04:20 +0530"

For and on behalf of U.P. Pollution Control Board

R.O., UPPCB PRAYAGRAJ.

Enclosed : As above
(condition of consent):

Copy to: CEO-2, UPPCB LUCKNOW. RAMESH Digtially sgnesty
KUMAR SINGH Date: 20210926

R.O., UPPCB PRAYAGRAJ.

ALOTAR
ﬁ }'\ ﬁ/\gMLC’\““"(ﬂ

/7 PK. Dwivedi _
Advocate Netary Y |
Prayagr,




1626

/

27

/ ‘ U.P. Pollution Control Board
Dated : 26/09/2021
CONDITIONS OF CONSENT

1 This consent is valid only for the approved production capacity of Washing of Silica Sand-4000
Ton/Month..

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No ‘Air Polution | Type of Fuel | Stack No. Parameters Height
Source
1 DG SET 400 DIESEL 02 Particulate | AS PER (E)P
- & 250 KVA Matter ACT 198

3(¢) The emissions by various stacks into the environment should be as per the norms of the Board .
| Emission Quality Details Detail _

I S.No ’ Stack No Parameter [ Standard

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing poltution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of

- consent order along with the point wise compliance report of the consent order . Further quarterly

monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.,
Specific Conditions:

L. This consent to operate is valid for Silica Washing.
2. Unit shall maintain the Ambient Air/Noise Quality as per standard.
3. Unit is directed to maintain the stack height attached with 400 & 250 KVA D.G sets as per
standard within 02 month & also maintain acoustic enclosures for Noise Pollution Control.
4. Unit is directed to submit Stack Monitoring Report of the installed D.G Sets monitored by
approved laboratory within 03 month from approved laboratory.
5. Unit is directed to make a boundary wall around the premise within 03 month.
6. Unit will strengthen green belt in the premise of the total occupied area.
7. Unit is directed to comply the provision of Solid Waste Rule 2016.
8. Unit is directed to comply the provision of E (P) Act 1986 as applicable to the unit.
. Unit will not make any expansion without prior consent of the State Board.
10. Unit shall submit Ambient Air Monitoring Report in 03 month.
L1, Unit is directed to submit compliance report quarterly.,
[2. You are directed to submit purchase of Raw silica sand every quarterly.

RAMESH

Digitally sigred by
RAMESH KUMAR SINGH
KUMAR Date: 2021.09.26
SINGH 15:04:43 +0530
Aot~ AL Le
_— SEER UG NS e L O TR N
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ﬁ Uttar Pradesh Pollution Control Board
- Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522-.2720764, Email: info@uppcb.in, Website: www uppeb.com
185825/UPPCB/Allahabad(UPPCBRO)Y/CTO/both/PRAYAGRAJ/2023 Date: 08/01/2024
To,
M/s
CHAWLA SILICA SAND TRADING COMPANY
LAKHNAUTI, BARA, PRAYAGRAJ Application Id-
21491537

Consotidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to CHAWLA SILICA SAND TRADING COMPANY located at LAKHNAUTI,
BARA, PRAYAGRAJ. subject to the provisions of the Water Act, Air Act and the orders that may be

’made further and subject to following terms and conditions :-*
1. This CCA CHAWLA SILICA SAND TRADING COMPANY granted for the period from 04/01/2024

to 31/07/2028 and valid for manufacturing of following products.

S  |Product Quantity Unit

No

I |WASHED SILICA 12000 Metric Tonnes/Month
SAND-MT/MONTH

2 SILICA CRUSHING- | 12500 Metric Tonnes/Month
MT/MONTH

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 3.0 Septic Tank

s (ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(i1i) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

l S.No. ‘ Parameter [ Standard [

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

S5 Aorat (ARG Ao
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(v) The treated sewage shall be teused in gardening as far as possible. The STP shall be maintained

A spatched immediately.

€

continuously so as to achieve the quality of the treated sewage to the following standards.

@o. | Parameters , Standards
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Alr Type of fuel | Stack no Control Height of
Poliution Device Stack
Source
1 DRAYER- GAS a1 Particulate | AS PER E(P)
20 TPH Matter ACT 1986
2 02 DIESEL 02 Particulate | AS PER EgP)
MECA-I{\NIC Matter ACT 198
| WASHING |
| PLANT
WITH
CRUSHING
3 | DGSET | DIESEL 01 Particulate | AS PER E(P)
400 KVA Matter ACT 1986
4 DG SET DIESEL 01 Particulate | AS PER E(P)
250 KVA Matter ACT 1986

Emmission Quality Standards

S No. ' Stack no Parameters ' Standards I
L 1 ( 04 Particulate Matter | AS PERQE(P) ACT f
1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

Wdislaatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards t.'or Industrial Commercial | Residential Silence
Noise leve] in Ares Area Area Zone
db(A) Leq
Day |Night Day |Night| Day Night | Day |Night
Time | Time | Time | Time Time | Time | Time | Time
L 75 | 70 65‘55!55[45[50'4@

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

Jhhcurar Chow &0
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; /(i] Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.
. General Conditions:- !
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit,
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
“Lpceur in excess of standards laid down, such information shall be reported to the Board's offices and all
. other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in 2 manner so that all emissions be emitted through designated chimney/stack
only,
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
I'1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

/O_-)/\qathJ\"‘ o A9




Digitalty signed by
RAMESH KUMAR SINGH
Date.-zﬂzd.m.cs
KUMAR SI'NGH 12:57:28 +05'3¢"
Copy to:

R.O.,, UPPCB PRAYAGRAJ.
CEO-2, UPPCB LUCKNow.

PAMESH ~  geidlramedty
KUMAR SfNGH Date: 20240108

12:57:36 +05'30°

R.O., UPPCB PRAYAGRAJ.

/h AerarChas ~
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Wv Uttar Pradesh Pollution Control Board
’}ir!p Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.in, Website: www.uppcb.com
lSSSZSNPPCB!AIIahabad(UPPCBRO)!CTOIboth!PRAYAGRAJIZ023 Date: 08/01/2024
To,
M/s
CHAWLA SILICA SAND TRADING COMPANY _
LAKHNAUTI, BARA, PRAYAGRAJ Application Id-
21491537

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to CHAWLA SILICA SAND TRADING COMPANY located at LAKHNAUTI,

BARA, PRAYAGRAJ. subject to the provisions of the Water Act, Air Act and the orders that may be
N nade further and subject to following terms and conditions :=

. This CCA CHAWLA SILICA SAND TRADING COMPANY granted for the period from 04/01/2024

to 31/07/2028 and valid for manufacturing of following products.

IS*J Product Quantity Unit

o

I WASHED SILICA 12000 Metric Tonnes/Month
SAND-MT/MONTH

2 SILICA CRUSHING- {12500 Metric Tonnes/Month
MT/MONTH

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

,T Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 3.0 | Septic Tank

‘o (i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(i1i) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

‘ S.No. l Parameter ] Standard J
{iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

—
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ed immediately,

¢ treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
tinuously so as to achieve the quality of the treated sewage to the following standards.

|SNo. | Parameters | Standards |

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended ;-

i} The applicant shall use following fuel and install a comprehensive control system consisting of contro!
equipment as required with reference to generation of emissions and operate and maintain the same
confinuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 DRAYER- GAS 01 Particulate | AS PER EgP)
20 TPH Matter ACT 198
2 02 DIESEL 02 Particutate | AS PER E(P)
MECHANIC Matter ACT 198
v AL .
WASHING
PLANT
WITH
CRUSHING
3 DG SET DIESEL 01 Particulate | AS PER E(P)
400 KVA Matter ACT 1986
4 DG SET DIESEL 01 Particulate | AS PER E(P)
250 KVA Matter ACT 1986
Emmission Quality Standards
S No. Stack no Parameters Standards
1 04 Particulate Matter | AS PElfllgggP) ACT

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

'diSpatched immediately

(i1} The unit will not use any type of restricted fuel.

ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. tc 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence |
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

ﬂ) AT &l LA w Lo
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CA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 101 1/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
1 Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
| per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- {Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In cage of non-
compliance of this direction, your consent wil] be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

wGeneral Condijtions:- N
1. The applicant shal get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or £3ses emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shali provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

“occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only,
10. In case of any damage to the agriculture productivity, human habitation ete. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shal] be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority,

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

V7 -
/[ /PK. Dwivedi
4 | Advocate Netary
\ k Prayagraj
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¢ Conditions:-
nit shall maintain the Ambient Air/Noise Quality as per standard.
. Unit is directed to comply the provision of E (P) Act 1986 as applicable to the unit.
3. Unit is directed to maintain the stack height attached with D. G sets as per standard within 02 month &
also maintain acoustic enclosures for Noise Pollution Control.
4. Unit is directed to submit Compliance of Ground Water Authority if withdrawal of ground water.
5. Unit is directed to make a boundary wall around the premise within 03 month.
6. Unit will strengthen green belt in the premise of the total occupied area,
7. Unit is directed to reuse of recycled water through settling pacca tank.
8. Unit is directed to make provision of Rain Water Harvesting & Ground Water Recharging within 03
months.
9. Unit is directed to make a boundary wall around the premise within 03 month.
10. Unit shall ensure zero discharge outside the premise.
11. Unit is directed to install ISI Mark Water Meter on the installed tube wells for the measurement of water
abstraction.
12. Unit directed to file Annual Compliance Report of the condition,
13. Unit is directed to comply the provision of Solid Waste Rule 2016.
“e#14. Unit shall submit Ambient Air Monitoring Report in 03 month.

I5. You are directed to submit purchase of Raw Material/Sand sand every quarterly.

Cigitally signed by

RAMESH RAMESH KUMAR SINGH

KUMAR SINGH 22 21

R.O., UPPCB PRAYAGRAJ.

=

Copy to:
CEO-2, UPPCB LUCKNOW. RAMESH R AAE FoAR SNGH
KUMAR SINGH 5 0
R.O., UPPCB PRAYAGRAJ.
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ANNEXAVRE-

-

/4122, 11:46 AM
$ GROUND WATER DEPARTMENT
(j‘ﬁ {Namami Gange & Rural Wate: Supply Deparfme !
: - Mimistry of Jal Shakdi

Govermnment 4f Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW/
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK

USER OF GROUND WATER

[Unider Section 14 of the Uttar Pradesh Ground Watsr Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOCD39733
VALID FROM 09/06/2022 TO 08/06/20

i
1. A
i

-

{U1810(1) of the Uttar Pradesh Ground Watsr Management and Regulation Act, 2019y

Registration No.: 202204000300

Name of the Owner BHARAT BHUSHAN CHAWLA

Designation Partnes Company Name

w Fritmm

Company Address A1, Exanki Kunj, Sedar, Prayagraj, UP Authorization Letter

Tt T o PR T

Address of the Applicant  SHIVRAJPUR, BARA, PRAYAGRAJ Apoplication Form Serial
No.

Date of Submission 1210472022 Specimen Signature

Location Particulars

District Frayagra) Block

Plot NoJKhasra No. Villege Lﬁh% Municipality/Corparation

Ward No./Holding No.

Particular of the Existing Weli and Pumping Device

Date of 1210672019

ConstructionSinking of

the Well

Type of Well Tube WelliBoring Depth of the Well {in
meter)

Purposa of well Commercial Assembly Size{For Tube
Well)

Strainer Fosition (For Tube Well}

Type of Pump Used Submersitle H.P. of tha Pump

Qperational Device Electiic Motor Rate of Withdrawal
{mhe.)

Date of Energization (In Case of Electric Pump} 13/06/2019
Maximum Allowable

Maximum Allowable Rate  8.00

of Withdeawal im3hr.): Running Hours Per Day:

CHAWLA SILICA
SAND TRADING CO

Crownload

PGRJ042ZNCO0004

SHANKARGARH
No

NA

60.00

5.00

8.00

12.00

17
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— 3% |

33600 00

B1/22, 1146 AM
Maximum Aflowable Annual Extraction of Ground Water:

This Ne-Objection certificate authorizes the owner applicant (user) to sink a well in the location spacified al S1. (2) for extraciion of ground water
at & rate not exoeeding that as shown at S1. (), for Running Hours per day as shown al S1. {3k}, and for maximum allowsble annual extraction of
ground water as shown at Si, (3k) and is valid subject to the cbservence aof the condifions steted overieaf,

GENERAL CONDITIONS:

¢ In case of any change of ownership of the propased well. Fresh authorization has lo be obtained

« No change of tocalion, design. rate of withdraws) and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
cenificate shall ba made without prior permission of the Compalent Authority, Any deviation in this regard shall lead to cancellation of this
authorization

+ Forthe purpose of measuring and recording (he quantity of ground watar extracled, svery said user shall affix digital water fiow maters
{conforming ta BIS/ IS standards) having telemelry syslem in the abstraction siruciure. which record cale and quantum of extraction. at oullel
of pumping devices and i shall be presumed thal the quantity recarded by the meler has been extracied by the sad user, until the conlialy 15
proved. The rate of extraction of ground water from tha well as shown in dem 3{k} shall not exceed {0 the recorded rate from waler.rneters

. The concarmed Authority reserves Ihe right to stop extraclion of ground water from the well due to quality hazards or any other reasons. ff the
situation so demands '

+ In casa of any change of cwnerahip of the existing well, fresh registration has o be oblained. )

« No change of location, dasign, rate of withdrawel and pumping device in respect of the existing well as indicaled at SI. (2} and (3} of this
certificaie shall be made withoul prior pammission of the Compelent Authority, Any devialion in this regard shall lead fo canceliation of this
registration

+ In case, any of the particulars | information fumished by the applicant in his application for issuance of this registration 1s found to be ncofrect
during vertilcgtion at any subsequent stage , this registration is #able for cancaliation.

+ The Canificate of Authorization/ NOC shall be valid for a period of five years from the date of issue The applicani shall have 10 apply Tor
renewal lhrough a fresh application, al l@asi ninety days prior to expiry of its valiady.

+ Construction of piezometers and insiallation of digital water level recorders wilh talemetry shali be mandatary for user. Depth and zone tapped
of plazomaler should be commensurate with thal of the pumping well. The daia, oblained irom digilal water level recorders shall be made
avedisble to this office on monlhly brasls

Piazomeler is a borewel) Hubewsll used only for measuring the water kevel by lowering the tape/ sounder or automatic water level measurning
equipment. It is als6 used 10 1ake water sample for water quality testing when ever needed, General guidefines for instailation of piezomelers
ae as folkows:

« The plezometer is 1o be insiallediconatructed at the minimum of 50 m distanca from the pumping well thriough which ground water is
being withdrewn. The diameter of ihe piezometer should bs shout 4" to 6.

o The dapth of the piezometer shoukd be sama as Is case of the pumping well from which ground water is being abstracted If more
tharn ane plezomaiens are installed the second piezometer should monitor the shallow ground water regime. 1t will (acililate shallow as
well as deeper ground walet aquifer momtoring.

o No. of piezomsters lo be consiructed & Type of water level monitonng mechamsm shall be as per below table

Monitiring Mechanism

S.Mo Quantumn of Ground water withdrawal (cumiday) No.of piezometers required
tanugl  DWLR whh Telemetry

1 <10 0 1} o
2 11 - 50 1 1 o
3 50- 500 1 0 3
4 = §00 2 0 2
¢ The maasuning frequency should be monthly and accuracy of measurement should be up Lo cm. tha reporied measurement should
be given in meler upio wo decimat.

+ For massurement of weatar level sounder or automatic water level recorder (AWLR)/ Digital Automatic waler level recorder (DWLR)
with telemetry system shotld be used for accuracy.

« The measurement of water level in piezometer should be taken, only after the pumping from the surrcunding lube wells has been
stopped for about four to skt hours.

o Al the delsils regarding coordinates, reduced lavel (whh respect to mean level) depth, zone taped and assembly lowered should be
provided for bringing the piezomeler into the Hydrograph Monitoring Sysiem for Ground Water Depariment. Uttar Pradesh, and for s
validatian

¢ The ground water quallty has o be monitored twice in a year during pra-monsoon (May/June) and posi-monsoon
{OctoberMovember) perioda, Quality may be gol analyzed from NABL approved lab, Besides, one sample (1 It capacity botile) lo the
concermed Director, Ground Watar Depaciment, Uttar Pradesh, for chemical analysie.

o A Permansnt display beard should be installed al piezometerTube wells site for providing the location, piezometer/ tube well numbier
depth and zone tapped of plezomatertube wel for standard seferencing and identification.

L]
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v ANNEXVRE - RD
3

- GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 1(BY®TH 1)

[See rute 6(2)/FH 6(2) 3]
APPLICATI%N FOR REGISTRATION OF WELL
3 w

(Commercial/industrial/infrastructural/Bulk user having N.O.C. issued by Central Ground Water Authority or by

@frus /i sasRaTTEe AR e an%ﬁﬁgﬁﬁﬁmﬁ%ﬂ agmsf srer wiftreor AT ofm et R TR

[UIS 10(1) or 11(1) of the Uttar Pragdegh Ground Water Management and Regulation Act, 2019.]
[Tﬁl?ﬂ%‘!l mmﬁrgﬁ’??&ﬁmﬂaﬁﬁuﬂ,zowmg 10 (1) AT 11 (1))

Applicant's Details
farazor

(-7
Type of Applicant Behalf of Firm/Company Application Number PGRJ1223RCO0011
ITE DTADR | ST HE
Application Date 06/12/2023
e fafy
Name of the Applicant BHARAT CHAWLA
1A BT A
Mobile No, 0936322336 . Email ID. bhara!@chawlasilicasand.com
Hramg AR € s
Date of Birth 12/05/1968 Gender Male
Sty fam
Nationality Indian ID as Address Proof Aadhaar Card
g . forarer wTOT ¥ Amédt
Aadhaar Card Number 38B0-9306-6569 Uploaded Aadhaar Card Download

3quirs gy Tar ATuR T

House !\IoJFIet !ioJBulldlng No. ' LAKHNAUTI, BARA, PRAYAGRAJ Locallty/Village
T WO Ho/vas Ho qETNATNT
City/Town/Post Office PRAYAGRAJ State - Uttar Pradesh
TR Jftw T
District PRAYAGRAJ Pin Code 211600
T UG fRos
Designation PARTNER . Company Name CHAWLA SILICA SAND
L[4 I T A TRADING CO.
C_:ompany Address A-1 AKANKI KUNJ, SADAR, Authorizatlon Letter Download
Y T PRAYAGRAJ wiIsR 9
Details of Propased Well

RUBIT
District Prayagraj Block SHANKARGARH
g =D

S B~ CR e wha
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40

Plot NoJ/Khasra No. : Village Lakhnauti Municipality/Municipal Corporation No
Witz GEVTH HE TR AR e
Ward No./Holdlng No. NA Uploaded Land Detalls Download
i sena T den areirs g wran ftr 1 AT
Uploaded Google / Toposheet Download
Map
SrqArs fyay 1 g P A/
it #
Location Coordinates 26.242415 81.560481 Google Map Download
w_F AduiT TP A
Part[gulars of Th¥ Proposed Well
QU SI
Date of Construction/Sinking of  30/06/2021 Type of Well . Tube Well/Boring
Well T TTUBR
g oY famfor fafdy
Discharge of Tube Well (cumJhr) |
ZqEda 1 e (cumJhr)
Housing Plpe If Any No

Strainer Detalls

Cai
Material of Stralner PVC ) ] Number of Stralner(s) 1
TR Hn
S.No Stralner Installed at what Depth from Stralner Installed upto what Depth from Length (In Diameter (In
wH Ground Level (In Meter) Ground Level (In Meter) n?eter) millimeter)
o Ry e T weited | ', 2w & Fpat e A wfa # gad i =
eier ) ol ) #
1 40.00 60.00 o 20.00 152,40
Approx. Depth of Well (In meter)  60.00 Whether There has been Any No
g & SETE TENTE (e § Adverse Report Regarding Water
Quality of the Well?
w1 T B o B Fadu
P wiaga Rale
Ground Water Level (In meter) 50.00
oo W (HieT #)
Details of Proposed Pumping Device
SUHIUT BT
Type of Pump to be Used Submersible Pump Capacity (In m>hr) 8.00
Wa 2 91 AT Ue 3 TR Y &A1 (mPfhr)
Horss Power (H.P.) 5.00 Length of Suction Pipe (In meter) 60.00
wif o (qudt) e urgy 3 war pie H
Operational Device Electric Motor Date of Energlzation 13/06/2019
gfvees SgaRw it fafy
Detalls of Utilizatlon of Well
FY S IJUANT BT TR0
< : ;B
‘i‘_ .
7 oy
Fiy AaraiChaw Lo
“-\f{l"t:fp : Nota /?)
\ _-h\ ."c :
ALTE A 9.
.\[{j},'x
SN
&2
e b % S IR T T R A = - B

NS e T A e BT o Y - el O e L T



1640

! Purpose of the Proposed Well Commoercial

| g TU @ IERA?
Annual Running Hours 4200.00
i ST (42
Dally Running Hours 12.00
e TR @2 W

Whether Raln Water Harvesting  Yes
Structure has been Constructed

within the Premises?

a1 O # Taf o He

Fveen w1 Prafor Rt §2

Capaclty of Structure, Constructed for Raln Water Harvesting (M?)

7uf s ¥ v g Pftia A o arm (o?)

Maximum Allowable Annual Extraction of Ground Water:

Doses Industry come under Yeas
MSME?

N T MSME ¥ Jierta T #

?

MSME Certificate No.

THTHEHE YRGS S

UP-03-0000905

MSME Certificats Valldity 01/09/2022
TS wAToTTy o e

Type of MSME Small
FITUDPR

NOC Issued By:
=ty waTor o @ Pl

Central Ground Water Authority
g o oy mfror

Ground Water Depariment Uttar Pradesh
ol o7t AT TER W WP

4\

Annuval Days 350
mifes T &= &)

Whether the Water Supplied In Well No
Area Through Plps Water Supply or

Not?
=7 g1 & v o amgf¥ argy Srangfd
¥ uu & gt 82

Any Other Information Which You NOC GRANTED FROM GWD

Would Like to Furnish
S 3T FEWRY W ST W IR

e ¥
27780.00

33600.00

MSME Certificate lssuance Date 02/09/2020
araead wwond ¥ e ot

fafy

Uploaded MSME Certificate Download
STV Fasut T THTETHS WHIOTA

No

No

/b A enre~ChoioLs
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Ay

Declaration by the Applicant
ﬂ{SéEﬁ Waaﬁﬁiﬂﬂ

| do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and particulars is
found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled ..

ﬁwmmﬁmﬁ%wﬁﬂmﬁmaﬁam%;ﬁmﬁﬁﬁmw%mﬁmmmmmmmmmﬁﬁﬂ
mnﬁ@mmmﬁmwmwm

| Agree/H HEHd §
Note/te

+ Separate application forms should be used for registration of each individual well.

. The application form should be completed in all respect before submigsion. Incomplete applications are liable for rejection. Any correction |
alteration shalt be duly authenticated.

+ Incase any of the particularsfinformation is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

« In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the registration, the registration is
liable for cancellation.

- Plaage write 'N.A.' against those items which are not applicable.

. Please attach the following documents along with the application:

+ (a) Document showing proof of ownership of land;

« {b) Photocopy of Aadhaar card / voter D | ration card | any other proof of identification.

« (¢} Map showing location of the existing well, the command are a and the existing wells which have been refer red to in item no.2(a), {bjand(c).

+ (d) Afiidavit referred to In itemn no. 7{e)

. The concemed Authority reserves the right 1o ask for any other document(s) from the owner applicant for examination of the merit of the case.

/bAo,kaA aerla
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\,
e U.P. Pellution Control Board
35 CONSENT ORDER
Reference No. Dated : 12/01/2018
5118/UPPCB/Allahabad(UPPCBRO)/CTO/water/
ALLAHABAD/2017
To,

M/S DARSHAN LAL CHAWLA
CHAWLA SILICA SAND TRADING CO.
SHIVRAJPUR, BARA, ALLAHABAD
ALLAHABAD

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. CHAWLA SILICA SAND TRADING CO.

Reference Application No :231163 Dated :12/01/2018

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. CHAWLA SILICA SAND
TRADING COy:is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence to their
foresaid application .

2. This consent is valid for the period from 12/01/2018 to 31/12/2020 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .  SHASHI Digtally igned by

KANT MISHRA

Drate: 20180112

MISHRA 18:38:58 +05'30"
For and on behalf of U.P. Pollution Control Board

e R.O., UPPCB ALLAHABAD.

Enclosed : As above

(COﬂdiﬁOll of consent): SHASH]|  Dighally signed

ANT by SHASH! KANT
Copyto: CEO-2, UPPCB LUCKNOW. Do S01801.1:
y MISHRA  sassas rosso
R.0., UPPCB ALLAHABAD.
JHAnrarChawis
T — — T —
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/ U.P. POLLUTION CONTROL BOARD. LUCKNOW
Annexure to Consent issued to M/s. CHAWLA SILICA SAND TRADING CO. vide
Consent Order No. 231163/ Water Dated : 12/01/2018
CONDITIONS OF CONSENT
1. This consent is valid only for the approved production capacity of Washed Silica Sand-3000
TON/Month.
2. The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL/day discharge point
1 Domestic 02 KLD Septic Tank
3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
et measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
grfﬂpent. It should also be ensured that domestic effluent should not be discharged in storm water
ain .

4a. The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No { Parameter | Standard

4b. The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No ] Parameter ‘ Standard
5.  Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

6.  The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7.  The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986,

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:

SHASHI Digitally signed by

SHASHI KANT

KANT MISHRA

Date: 2018.01.12

MISHRA 18:39:57 +05'30"

JHAaramAbeoke

e R,
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1. This consent is valid for washing of silica sand 3500 MT/Month.
2. Washing effluent will be re-circulated through Pucca Settling Tanks,

3. Permission of District Administration/Mining for Silica Sand storage at a time to be submitted by
the industry within 02 months.

4. Unit is directed to make provision of Rain Water Harvesting & Ground Water Recharging within
03 months,

5. Unit is directed to make a boundary wall around the premise within 03 month. |
6. Unit is directed to comply the terms & condition of the Mining Lease Deed. |
7. Unit shall ensure zero discharge outside the premise.

8. Unit is directed to submit NOC of Central Ground Water Authority.

96}1_;1“ is directed to comply the provision on Water Cess Act 1977 which is applicable upto June
2017,

10. Unit is directed to install ISI Mark Water Meter on the installed tube wells for the measurement

of water abstraction,

L1. Unit is directed to develop green belt of appropriate thickness around the premise with fast

growing deciduous saplings.

12, Unit directed to file Annual Compliance Report of the condition.

13. For the expansion of the production capacity, pre-consent of the State Board (NOC) shall be

mandatory.

SHASHI Dightally signed by

Issued with the permission of competent suthority . KANT SHASHIKANT HE A

Date: 20168.01.12

MISHRA 18:45:46 +05'30"
For and on behalf of U.P. Pollution Contro! Board .

R.O., UPPCB ALLAHABAD.

JHhoarar (heroks
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4

== U.P. Pollution Control Board

——

CONSENT ORDER

Reference No. Dated : 12/01/2018
5103/UPPCB/Allahabad(UPPCBRO)/CTO/air/ALLAHABAD/2017

To,

M/S DARSHAN LAL CHAWLA
CHAWLA SILICA SAND TRADING CO.
SHIVRAJPUR, BARA, ALLAHABAD
ALLAHABAD

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. CHAWLA SILICA SAND TRADING CO.

Reference Apptication No. 230804 _ Dated : 12/01/2018

1.  With reference to the application for conseat for emission of air pollutants from the plant of M/s
CHAWLA SILICA SAND TRADING CO.. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2, This consent is valid for the period from 12/01/2018 to 31/12/2020 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority . SHASH| ity smety
KANT o
MIS HRA 183015 +05°30
For and on behalf of U,P. Pollution Control Board

R.Q., UPPCB ALLAHABAD.
Enclosed : As above '
(condition of consent): SHASHI bo;rgslt:g:lgxr]:ST
KANT MISHRA
Date; 2018.01.12
Copyto: CEO-2, UPPCB LUCKNOW. MISHRA 15305740530
R.O., UPPCB ALLAHABAD.
SHRarar CRaw4,
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1.

2(a).

— 2(b).

A

U.P. Pollution Control Board

Dated : 12/01/2018
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Washed Silica Sand-3000
TON/Month,

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks,

{: S.No

Air Pollution Source Details

Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 D.G SET-10 Diesel 01 Particulate As Per
KVA Matter Standard
Prescribed
E(P) Rule
1986

The emissions by various stacks into the environment should be as per the norms of the Board .

-

Emission Quality Details Detail
S.No Stack No Parameter Standard
1 01 Particulate Matter As Per Standard
| Prescribeg IE(P) Rule
198

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as
approved by the Board should be installed in their premises itself .
The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory ,

Unit should do provisions for fugitive emissions chimneyy/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

proposed by the industry and

Specific Conditions:

Digitally signed
by SHASHI KANT
MISHRA

Date: 20180112
18:31:30 +05 3¢

SHASRI
KANT
MISHRA

sHAorar Chacoke

BT S e
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1. This consent is valid for washing of silica sand 3500 MT/Month.

2. Unit is directed to make Pucca arrangement for water sprinkling regarding suppression of dust
during handling of Silica Sand.

3. Unit is directed to construct boundary wall along the periphery of premise.
4. Unit is directed to make Zeera/Metal Road in the premise for the movement of vehicles.

]5:). gnit 1s directed to enhance the stack height from the nearest roof top by 1.5 Mtr. with the installed
.G. set.

6. Permission of District Administration/Mining Department for Silica Sand storage at a time to be
submitted by the industry within 02 months,

7. Unit is directed to comply the terms & condition of the Mining Lease Deed.

8. Unit is directed to submit Ambient Air Quality Monitoring Report of the premise from approved
Laboratory within 03 months.

9. Transportation of Silica Sand should be done through covered Truck, so that nuisance of the dust
could not create problems to the general public.

10. Unit is directed to develop green belt of appropriate thickness around the premise with fast
growing deciduas saplings.

11, This consent is applicable for the plant installed on land with Khasra No.110- 135 and 137 in
village shivrajpur Bara (Lalapur Road) Allahabad.

Digltally signed by

Issued with the permission of competent authority . SHASHI KANT. siiase ant wisina

MISHRA Date: 2018.01.12

18:32:13 +05'30'

For and on behalf of U,P. Pollution Control Board .

R.O., UPPCB ALLAHABAD.

JAAaral ¢ faols

i
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W UTTAR PRADESH POLLUTION CONTROL BOARD
“-‘e%!;‘_é' Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
' Phone:0522-2720828,272083 1, Fax:0522-2720764, Emall: info@uppcb.com, Website: www.uppcb.com
CONSENT ORDER
Ref No, - Dated : 09/02/2021
1 16899IUPPCBfAllahabad(UPPCBRO)lCTOIwat
er/fALLAHABAD/2021
To,

Shri DARSHAN LAL CHAWLA

M/s CHAWLA SILICA SAND TRADING COMPANY
SHIVRAJPUR, BARA, PRAYAGRAJ

ALLAHABAD

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. CHAWLA SILICA SAND TRADING

COMPANY
Reference Application No :10760430 Dated :09/02/2021
l. For disposal of effluent into water body or drain or Jand under The Water (Prevention and control of

Pollution) Act, 1974 as amended (here in after referred as the act ) M/s. CHAWLA SILICA SAND
TRADING COMPANY is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 09/02/2021 to 31/03/2024 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

Digitally signed by
Pradeep Pradeep Kumar
Kumar Wishwaharma

. Cate: 2021.02.0%
Vishwakarma is3ez1 40530

For and on behalf of U.P. Pollution Control Board

R.O., UPPCB PRAYAGRAJ.

Enclosed : As above
(condition of consent):

Copy to:  CEO-2, UPPCB LUCKNOW., Pradeep KUMar Son wtmrr e sdeer
Vlshwakarma ?;i;;éﬂ!ln!b‘}ll:iﬁ:“

R.O., UPPCB PRAYAGRAJ.

//29 AQM-./\ CAMLO L
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.CHAWLA SILICA SAND TRADING COMPANY vide

Consent Order No. 10760430/ Water Dated : 09/02/2021

4(a)

a(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of WASHED SILICA SAND 3500
TON/MONTH.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details ]

S.No Kind of Effulant Maximum daily | Treatment facility and
discharge KL/day discharge point

1 Domestic 3.0 KLD | septicTank |

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
Sf'ﬂuem. It should also be ensured that domestic effluent should not be discharged in storm water
rain .

The domestic effiuent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

F Domestic Effulant q

S.No l Parameter Standard

The industrial efflutnt should be treated in treatment plant so that the treated effluent should be in

conformity with the following norms. .
Industrial Effulant ‘ 1

S.No | Parameter Standard |

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

hararlhae L
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1. This consent to operate is M/s CHAWLA SILICA SAND TRADING COMPANY, (Latitude-
25.22473, Longitude-81.584957) SHIVRAJPUR, BARA, PRAYAGRAJ.
2. Unit shall maintain the Ambient Air/Noise Quality as per standard.
3. Unit is directed to maintain the stack height attached with D.G sets as per standard within 02
month & also maintain acoustic enclosures for Noise Pollution Control.
4. Unit is directed to submit Stack Monitoring Report of the installed D.G Sets monitored by
/ - approved laboratory within 03 month from approved laboratory.
3. Unit is directed to make a boundary wall around the premise within 03 month.
6. Unit will strengthen green belt in the premise of the total occupied area.
7. Unit is directed to comply the provision of Solid Waste Rule 2016.
8. Unit is directed to comply the provision of E (P) Act 1986 as applicable to the unit.
9. Unit will not make any expansion without prior consent of the State Board.
10. Unit shall submit Ambient Air Monitoring Report in 03 month.
11. Unit is directed to submit compliance report quarterly

. Pradeep  pmamiy
Issued with the permission of competent authority . Kumar Vishwvaharma
Date: 2021.02.00

Vishwakarma 1g37.00 0520
For and on behalf of U.P. Pollution Control Board .

R.O., UPPCB PRAYAGRAJ.

y A»L .
/AK.Ewiv )
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T
W : UTTAR PRADESH POLLUTION CONTROL BOARD ;
’»%Fmrﬁ Building. No TC-12V Vibhuti Khand, Gomti N agar, Lucknow-226010 :

' Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. - Dated : 09/02/2021

1 1690lfUPPCB)'Allahabad(UPPCBRO))'CTOIair!ALLAHABADIZOZ1

To, |
Shri DARSHAN LAL CHAWLA |
M/s CHAWLA SILICA SAND TRADING COMPANY
SHIVRAJPUR, BARA, PRAYAGRAJ

ALLAHABAD

Sub: Consent under section 21/22 of the Air {Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. CHAWLA SILICA SAND TRADING COMPANY

S Reference Application No. 10760500 Dated : 09/02/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
CHAWLA SILICA SAND TRADING COMPANY. under Air Act 1981. Tt is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 09/02/2021 to 31/03/2024 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority Pradeep ikl gty
Pradeep Kurmar
Kumar Vishwakarma
e Date: 2021.02.09
Vishwakarma ys34s4 -05 30

For and on behalf of U.P. Pollution Control Board

R.O., UPPCB PRAYAGRAJ.
{_‘ Enclosed : As above
(condition of consent);
Pradee Digially signed "’,
Copyto:  CEQ-2, UPPCB LUCKNOW. Kumar P Viwaams

. Date: 2021.02.08
Vishwakarma jessizsoss0

R.O., UPPCB PRAYAGRAJ,

ﬁkqmﬁ" CA B Ko
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3(a)

3(b)

T

U.P. Pollution Control Board

Dated : 09/02/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of WASHED SILICA SAND 3500
TON/MONTH,

This consent is valid only for products and quantity mentioned above., Industry shall obtain prior
approval before making any modification in product/ process /fire)/ plant machinery failing which

consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

e ———

Air Pollution Source Details

Air Polution Type of Fuel Stack No. Parameters Height
Source
DG SET 10 DIESEL 01 Particulate | AS PER E(P)

KVA | Matter ACT 1986 |
The emissions by various stacks into the environment should be ag per the norms of the Board . =

Emission Quality Details Detail <'
S.No I Stack No Parameter |[ Standard

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control System and monitoring ,as Proposed by the industry and
approved by the Board should be installed in their premises jtself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution contro) system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/ MoEF &
CClor otherwise mandatory .

Unit shouid do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at Jeast 2 months prior to the expiry of this Order.
Specific Conditions:

/Y Ao ros paws Lo
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I. This consent to operate is M/s CHAWLA SILICA SAND TRADING COMPANY, (Latitude-
25.22473, Longitude-81.584957)

SHIVRAJPUR, BARA, PRAYAGRAJ,

2. This consent is valid for Washing of Silica Sand-3500 Ton/Month.

3. Unit is directed to reuse of recycled waterthrough settling tank.

4. Unit is directed to make provision of Rain Water Harvesting & Ground Water Recharging within
03 months,

5. Unit is directed to make a boundary wall around the premise within 03 month.

6. Unit shall ensure zero discharge outside the premise.

7. Unit is directed to comply the provision of Central Ground Water Authority NOC if withdrawal of
ground water.,

8. Unit is directed to install ISI Mark Water Meter on the installed tube wells for the measurement of
water abstraction.

9. Unit is directed to develop green belt of appropriate thickness around the premise with fast
growing deciduous saplings.

10. Unit directed to file Annual Compliance Report of the condition.

I'l. For the expansion/diversification of the production capacity, pre-consent of the State Board shall
be mandatory.

. Pradeep Soimi e
Issued with the permission of competent authority , Kumar o

) Date: 2020.02.09
Vishwakarma 1g3s:a7 vosa0r

For and on behalf of U.P. Pollution Control Board .

R.O., UPPCB PRAYAGRAJ,

FLS £l 1
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811722, 11:45 AM

GROUND WATER DEPARTMENT

(Namami Gange & Rural Watet Supply Department)
-,

Ministry of Jal Shakti \\ i
Government of Uttar Pradesh =
X
t'—“ﬁr
Qv
Form 8 {C) -
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRU CTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Utiar Pradesh Ground Water Management and Regulation Act, 2018.]

i\
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO:NOCO20102  © %
VALID FROM 09/06/2022 TO 08/06/2027 L

{UI510(1) of the Uttar Pradesh Ground Water Manage m'enﬁnﬂ Regulation Act, 2049}

. Rogistration No.: 202204000299

Namo of the Ovwner | BHARAT BHUSHAN CHAWLA
Designation " Pariner Company Name CHAWLA SIUCA
b it @1 AW SAND TRADING CO
Compay Address Ad, Ekanki Kun), Sader, Prayageai. uP Authorization Letter Download
TR T T Wit 97
Addrevs of the Applicant SHIVRAJPUR, BARA, PRAYAGRAL Application Form Serial PGRJGAZZNGO00Y
Na.
Dats of Submission 120472022 Spacimen Signature
Location Particulars
District Prayagral Block SHANKARGARH
Plot No./Khasra No. Shivrajpur, Bara, Prayagrai Municipality/Corporation No
Ward NoJHolding No. NA,
ht Particular of the Propased Well and Pumping Davice
Dato of 12052022
ConstructionSinking of
the Waell
Type of Well Tube WellBonng Depth of the Well {In 60.00
meter)
purpose of well Commercial Assambly Size{For Tube
well)
Strainor Posttion (For Tube Well)
Typa of Pump Used Submarsible H.P. of the Pump 500
Cperations Device . Electric Motor Rate of Withdrawal 5.00
{mhe.)
Dats of Energization (In Cass of Elgctric Pump) 13/05/2022
Maximum Allowable Rate  5:00 Meximum Allowable 13.00
of Withdrawal (m*Mr.); _ Running Hours Per Day:

143
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Maximum Allowable Anraal Extraction of Ground Water:

"a1/22, 11:45 AM
2275000

This No-Dbjectien cartificate suthorizes the ewner spplicant (user) to sink a well in the jocation specified al s1. (2) for extraction of ground water
a1 a rate not exceeding thal as shown at SI. (3{). for Running Hours per day as shown at S1. 13K, and for maximum ahowable annual extraciion of
ground water s sShown at SI. (3K) and s valid subject 10 {he observance of the conditions stated overlesf.

GENERAL CONDITIONS:

. In case of any change of ownership of the proposed well, fresh authorization has 10 be oblained.
. Mo change of location, design, rate of withdrawal and pumping device in respact of the proposed well as Indicated al SL (2) and (3) of this
cenificate shall be made without prior parmission of the Competent Authofily. Any deviation in this regard shall lead 10 cancellation of this
aulharization
. For the purpese of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
{conforming 10 BiS/ IS standards) having telemetry system in the ahstraction structure, which record rate and quantum of extraction, al outiel
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved, The rate of extraction of ground water from {he well as shown in tem 3(k) shall not exceed to the recorded cale from water meteis
. The concerned Authority reserves the ight to stop extraction of ground water from the well due to quality hazards of any other rasonsif the
, situation so demands L
. Incase of any change of ownership of the existing well, fresh registration has 1o be obtained -
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of fhis
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
regist atien
Incase, any of the particulars | information furnished by the applicant in his application for issuance of {his registration is fo
during verification at any subsequent stage _this regisiraion s liable for cancellation
. The Certificate of Authorization/ NOC shall be yalid for a pariod of five years from the dale of issue. The applic
renewal through a fresh application, 3l least ninaty days prioT o axpiry of its validity.
Construction of piezometers and instaliation of digital water level recorders witn telemelry shall be mandatary for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well, The data. obtained from digital waler \evel recorders shall be made

available to this office on monthly basis

. Jaglngs Iy 1%

und to be Incorredt

ant shall have te apply for

Piezometer 13 a borewell fubawel uses onty for measurng {he watar leve! by kowenng the wape/ sounder af automalic water level measuring
equipmenl. Itis slso used 10 lake water sample for watel quality testing when ever needed. Genaral guidelines fof instaliation of piezomelers

are as follows:

o The pazomsierisl¢ be instaled/construcied at tha minimum of 50 m distance from the pumpng well through which ground water IS
being withdrawn, The diarmeter of the piezometer should ba about 4" to 67,

« The depth of the plezomeler should be same as |s case of the pumping well fiom which
than one plezometars are installed the second piezometer should monlior the shallow ground water

well as deepar ground water aguifer monitenng.

ground waler is being abstracied. if, more
egime. i will facilitale shallow 8s

o No. ot piezomelera 10 be consitucted & Type of water fevel moniloring mechanism shall be as per below table
Mopihiing Mechanism
SNo  Quantum of Ground water withdrawal (cum/day) Mo of piezometers frequired .
Manual  DWLR with Telemetiry
1 <10 0 0 0
2 1150 1 0
3 50- 500 1 o t
4 » 600 2 [ 2

The maasuring frequency should be monthly and accuracy of maasurament should be up to ¢m the reparied measurement should

be gliven In mater uplo two decimal.

o For measurement of waler leve! sounder or aulomatic wler tevel recorder (AWLR) Digital Automalic water jevel recordel {DWLR)
with telemetry sysiem should be used for ACCUracy.

« The measurament of water level in piezometer should be taken, only siler tha pumping from the
stopped for abou four 10 six hours.

« Allthe datails regarding coordinates, reduced Jevel {with respect 1o mean level), depth, zone taped and assembly fowered should be
provided for bringing the piezometer into the Hyarograph Monitoring System fot Ground Water Depanment, Uitar Praciesn. and foris
validation.

« The ground water quality has 1o
[Oﬁubelmovenmer) pariods. Quality may be got analyzed from NABL approved 1ab.
concamed Direclor, Ground Water Department. Uttar Pradesh, for chemical analysis.

» A Pemmanent display board should be inatatied at pbzomlerrfubewaib site for providing 1

depth and zone tapped of piezometer/iube well for standard referencing and identification.
u

surrounding fube wells has been

pe monilored twice in 8 year during pre-monsoon {May/Jung) and posl-monsoan
Besides, one sample (4 i capacily bottie) to the

he Jocation, piezomatac tuba well pumber,
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« Any ciher site specific requirement regarding safety and acoess for measurement may be laken care of.

Ay other condition{s) thet may be inpoged by the concamed Aulhodity.
in case, any of the particulsrs | information furmnished by the appficant in his application for issuance of this permit is found to be incorrect

during verification ot any subsequant stage. this pemmit is able for cancediation

Q/1422, 1145 AM

SPECIFIC CONDITIONS:

{A) For industrial User: No Objection Certificate for ground water extraction by industries shall ba granted subjeci ta the folowing specific
conditions:

1) No Objection Certificate shall be granted only in such cases where tocal government water supply agencies are not able o supply the
desired quantity of water.

1) All induslries shall be required to adopt latest waler efficiant lechnologies $o as to reduce depsndence on ground water resources,

i} Al indusiries abytracting ground water in excess of 100 m3d shal be required lo undenaks annual water audit through Confederation of
tndlan Industrida (CIIY Federation Indian Chamber of Commerce end indusiry (FICCI) Natienal Productvity Council (NPC) cetfied audiors
snd submit audit repons within three months of completion of ihe same 1o Ground Water Department Uttar Pradesh, All such industries shell
bt required 1o reduce their ground watar use by at least 20% over the nexl five years through appropriate means.

iv) Construction of observation well(s) {piezometer)(s) within the premises and inslallaiion of appropnate water lavel monitering mechansm as
mantioned in General Condition no. 10 shall ba mandatery for industries drawing/ proposing o drew mare than 10 m? iday [o{ ground waler
and. Monitaring of water laval shall be dona by the project proponent, The piezometer (observation well) shall be consirucied a1 Zmiaimum
distancy of 50 m from the bore welVproduction well. Dapth and squifer zone tapped i the piezometer shall be Ihe same as that of the
pumgping well/ wells, Monthly water lavel data shal) be submitied onling Io the Ground Waier Depariment, UR. -

v) The proponent shall be required 1o atopt robf Wp rain waler harvesiing/ recharge In the project premises. Industries Which are likely to
polivte ground water (chemical, pharmaceutical, dyes, pigments, painis, texilles, lannery, pesticides/ insecticides, tertilizers, slaughter house,
axplogives etc)) shall slore the harvested rain waler in surtace storsge tanks for use in the industry.

vi} Injection of treated! untreated waste waler into aquiler system is sirictly prohibited.

vii) Indusirios which are lkely lo cause ground water pollution 8.g. Tanning. Slaughler Houses, Dye. Chemical/ Petrochemical, Coal
washerles, other hazardous units efc. (85 per CPGB list) need to undertake necessary well head protection measuses to ensure pravention of
ground watar pobution.

(B} infrastructural User; The No Objection Certificate for ground water abstraction will be granled subject ta the followtng specific conditions.
) In case of Infrastruciure projecis that require dewalering, proponent shall be required 10 carry cut regular monilonng of dewatenng
discharge rate {using a digilal water flow meter) and submit the dala online te Ground Waler Depariment, UP s applicable. Monitoring
recerds and results should ba retained by the proponent for two years. for inspection or reperling as required by District Ground Wates
Manegement Councd.

ii} tnstallation of Sewage Treatmenl Flants (STP) shall be mandaiory for new projects. where ground water requirement is more than 20m?
iday. The water from STP shall be utikzed for toitet lushing, car washing, gardening etc

Oale 26/0712022

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

Jh harar Cho o Ke
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GROUND WATER DEPARTMENT

* (Namami Gange & Rural Wates Supply Depaitiment}

Ministry of Jal Shakti
Government of btar Pradesh

BIZZ 1147 AW

Form 8 (C)
{See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW/
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
U

SER OF GROUND WATER

{Under Section 14 of the Uttar Pradesh Ground Water Management and Regulatton Act, 201 9]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC040701
VALID FROM 27/11/2021 TO 26/1 112026

g )

{uis10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202108000680

N
Name of the Owner BHARAT BHUSHAN CHAWLA
Designation PARTNER Company Name
L] o w1
Company Address A1, AKIANKI KUNJ, SADAR, PRAYAGRAJ Authorization Letter
Lok ahin witeeT v
Address of the Applicant SHIVRAJPUR, BARA, PRAYAGRAJ Application Form Serial
No.
Date of Submission 2000872021 Specimen Signature
Location Particulars
District Prayagraj Block
Plot NoJKhasra No. SIVRAJPUR, BARA: PRAYAGRAJ Municlpality/Corporation

Ward NoJHolding No.

Particular of the Proposed Well and Pumping Device

Date of 3110872021

Construction/8Inking of

the Well

Typo of Wall Tubye Wel/Boring Dopth of the Well {In

. meter}

Purpose of wall Commetrcinl Assembly Size(For Tube
Well)

Stratner Positlon {Fyr Tube Wwell)

Type of Pump Used Submersible H.P. of the Pump

Operationa) Davice Elecirlc Motor Rate of Withdrawal
{mhr}

Date of Ensrgization (In Case of Electric Pump) 34/08/2021
Maximum Allowable

Maximium Allowable Rate  3.00
of Withdrawal (mibr.);

Running Hours Per Day:

B BT

CHAWLA SILICA
SAND TRADING
COMPANY

Download

PGRJDSZINCO0002

SHANKARGARH
No

NA

6000

3.00

10.00

73
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Maximum Allowable Annusi Extrection of Ground Water: 10500.00

Ttus No-Cbjection certificate authorizes the owner applicant (user) to sink 8 well in ihe location specified at S1. (2) for extraction of ground waler
at @ rate riot exceeding that as shown at SI. (3j), for Running Hours per day as shown al SI. (3k}, and for maximum allowable annual extractian of
ground water as shown at S1. (3k) and is valid subject lo the obsarvance of the conditions stated overleal.

/i GENERAL CONDITIONS: |

- In case of any change of ownemhip of the proposed well. fresh authorizetion has 10 e oblained.

. No change of location, design, rate of withdrawal and pumping device in respect of Ihe proposed well as indicated al 5L (2) and (3) of this
cerfificale shall be mede without prior permission of the Compatent Aulhority. Any deviation in this regard shall lead to canceliation of this
authorizaton

« For the purpose of measuring and recording the quantity of ground water extracled, evary ssid user shall 3ffix digial water flow melars
{conforming to BIS! IS standards) having telemetry system in the abstraction struciure, which record rate and quantum of extraction, al oullet
of pumping devices and it shall be presumed thal the quantity recorded by the meler has been extracled by the said user, until the contrary is
proved. The rats of extraction of ground water from the wall as shown In item 3{k) shall not excead to the recorded rate from w?tar majers

+ The concerned Authority reservas the right lo stop extraction of ground water from the well due to quality hazards or any other reasorls, if the
siluation 50 demands :

« tn case of any change of awnership of the existing well, fresh registration has 10 be ohtained. *

. Mo change of localion, dasign, rate of withdrawal and pumping daevice in respect of the axisling well a3 indicated at 1. (2) afd {3} of this
cerlficate shall be made without prior permission af the Competent Authority. Any deviation in this regard shall lead 10 canceliahon of ths
registration

+ In case, any of the peticulars | information furnished by the applicant in his apptication for issuance of this regislrabon is found 1o be incorrect

b during verification gt any subsequent stage , this registration i {lable for canoullation.

. The Ceriificate of Authorization/ NOG shall be vaik for a peniod of five years from (he date of issve. The applicanl shall have to apply for
renewal through & fresh application, at least ninety days prior to expiry of its validity.

« Consiruction of piezomelers and installation of digital waler Jevel recorders with telemstry ghall be mandatory for user. Depth and zone lapped
of piezometer should be commensurate with that of the pumping well. The data, cbizlned from digital waler levef recordars shall be made
avaiabie to thig office on morithly basis

* geines IO 16SIaNANON 4 rarlanl=al-le-B 11

Prezomater Is a bovewell Aubewall used onty for measuring \he water level by lowering the tape/ sounder or automilic waler level measufing .
equipmant. It is also usad to take water sample for waler quality tesling when aver needed. General puidelines lor installation of piezometers

at® as follows:

o The plezometar is to be instelled/constructed &t ihe minimum of 50 m distance from the pumping well through which ground water is
being withdrawn, The diametsr of the plezometer should be about 4° to &".

» The depth of the piazometer should be same ag is casa of the pumping wall from which ground water is being absiracted. If, more
Ihan one piezomelers ans installed he second piezomiler shoukd monitor the shallow ground water fegune. It will tacilitale shallow as
well as deepar ground waler aquifer monRoring.

o No. of piezometers 10 be constructed & Typa of water leve! monitoring mechanism shafl be as per below table:

Monitiring Mechanism

8§.Mo Quantum of Ground water withdrawal (Cum/day No.of piezometars required
b t ) 4 Manual  DWLR wilh Telemetry

p <10 0 0 0
2 11-50 1 1 1]
3 50- 500 1 Q 1
4 = 500 2 4] 2

s The measuring frequency should be monthly and accuracy of measurement should De up to cm. the reporied measuremeni should
be piven in meter upto two decimal.

« For measurement of water level sounder or automatic water lkevet recorder (AWLR) Digital Autornatic water level recorder (DWLR)
with talemetry system should be used for accuracy.

« The maaauremant of water level [n piezometer should be taken, only after the pumping from the surrounding tuba wells has been
stopped for about four (o six haurs.

o All the detalls regarding coordinates, reduced level (with respect to mean level), depth, zone laped and gssembly lowered shouid be
provided for bringing the piezometer into the Hydrograph Manitoring Sysiem for Ground Water Depariment, Utiar Pradesh, and fot fis
validation.

o The ground watsr quality has to be monitored twice in a year during pra-mensocn (May/June) and posl-monsoon
{OctoberMovember) periods. Quality may be gol analvzed from NABL approved lab. Besides. one sample (1 it capacity boitle) to the
cancemed Director, Ground Water Depariment, Uitar Pradesh, for chiemical analysis.

» A Pemanent display board should be installed af pigzometer/Tube wells sile for providing the lecation, piezometed lube well number,
depth and zone tapped of piezometeriube well for standard referencing and identification.

21
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B2, 11:47 AM

¢ Any other sile specific requirement regarding sefety and access for measurement may be taken care of, 1

» Any othat condition(e) that may be Imposed by the concamed Authortty,
In case, any of the paniculara | infolmetion furmished by the applicant in his apphication for issuance of this permul 19 found to be mcorrec! |

during verification at any subsequent stage. this pammit s Sable for cancellation,

SPECIFIC CONDITIONS:

{A) Far Industrial Uset: No Objection Certificate for ground waler extraction by industries shall be granted subject 1o the tallowing specific

condiions.

+ i} No Otjaction Certificate shall be granted only in such cases where local governmenl waler supply agencies are not abla 10 supply the
desired quantity of water,

« i} Allindustries shall ba required to adopt latest waler eficient technologies so as lo reduce dependence on ground waler resources

o ) AN industries abstracting ground water in excess of 100 m?¥d shall be required to undertake annual water sudit through Confederation of
Indian Industries (Cil)/ Fadaration Indian Chamber of Commerce ond Industry (FICCIY National Productivity Council (NPC) certified auditors
and submit audh reports within three monihs of completion of the same to Ground Waler Depariment Uliar Pradesn. Al such industries shaW
be required to reduce their ground waler use by al least 20% over the next five years through appropriale means. .

* W) Construction of observation well(s) (piezometer)(s) within the premises and inslallation of eppropriate weler leval monitgring nﬁcnanisrn as
mentioned in General Condition no.10 shall be mandalory for industries drawing/ proposing to draw more han 10 m? /day of groudd waler
and. Monltaring of water level shall be done by the project proponent. The plezometer (observation well} shall be constructad at 8 minirmum
distance of 50 m from the bora welVproduction well. Depth and aquifer zone tapped in the piezometer shall bs the same as thafof the
pumping well’ wells. Monthly water level data shall be submitted online fo the Ground Water Department, UFR. )

* V) The proponent shali be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are fikely to
poliute ground water (chemical, pharmaceutical. dyes. pigments, paints, textiles, lannery, pesticides/ Insecticides, fertilizers, stoughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry

+ vi) Injection of reated/ untreated waste water intg aquifer system is strictly prohibited.

vi) Industries which are Iikely to cause ground water poliution &.g Tanning, Sleughler Houses, Dye, Chermical/ Petrochemical, Coal

washeries, other hazardous units elc. (as per CPCE list) need to undertake necassary well haad protection measures to ensure preveniion of

ground water pollution.

» {B)infrastructural User: The No Objeclion Ceriificate for ground water abstraction will be granted subject (o the following specific conditions.

» 1) In case of infrastructura projects that require dewatering, proponent shall be required lo carry out regular monitoring of dewalering
discharga rate (using a digital water flow meter) and submil the data onkine to Ground Water Department, UP as applicable. Monitonng
recards and results should ba relained by the proponent for two years, for inspaction or reporting as required by District Ground Wader

Management Council.
+ li) Instaflation of Sewage Trestmenl Plants (STP} shall be mandatory for new projects, whare ground water requirement is mone than 20 m?

idy. The watar from STP shall be ulilized for toflet fushing, car waghing, gardening eig

Date :07/12/2021
Place:Prayagra|
This certificate is electronically generated and does not require digital signature

I el
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o Cl ANMEXURE-R-6

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Utiar Pradesh

Form 1(BY®i1H 1(dh)
[See rule 6(2)/F AW 6(2) 3]

APPLICATION FOR REGISTRATION OF WELL
TUS LE]

{Commercialindustrial/Infrastructural/Bulk user having N.O.C. issued by Central Ground Water Authority or by

@mm;mfmmmma w?’l%’r%ter iy ‘;hmé"'%rm aref et wiftrasor At T o fadmT ER

and Regulation Act, 2019.]

ter Manageme

[UIS 10(1) or J1(1) of he Uttar Pradesh Ground W
[ %ﬁ‘mﬂ , 2019 T Y 10 (1) 7111 (1)]
Applicant's Details
o1 faavoy
Type of Applicant Individual Application Number PGRJ1223RCO0010
TTIPR HAS
Application Date 06/12/2023
e fafy
Name of the Applicant BHARAT BHUSHAN CHAWLA
SHTAGT BT H
Mobile No. 9996322336 ' Emall ID. bharat@chawlasilicasand.com
A W i amfh
Date of Blrth 231211965 Gender Male
fam
Nationality Indian ID as Address Proof Aadhaar Card
Mt forare yaror ¥ s
Aadhaar Card Number 3880-9306-6569 Uploaded Aadhaar Card Download
TS fan Mgt STUR T
House HoJFlat !ioJBuIIc!Ing No.  SHIVRAJPUR, BARA, Locality/Village
HHTH WO/ HOHAT Ho PRAYAGRAJ qewnAnT
City/Town/Post Office PRAYAGRAJ State Uttar Pradesh
TR/FYAUGRE AT I
District PRAYAGRAJ Pin Code 211000
Eppct e
Company Name CHAWLA SILICA SAND TRADING = Company Address A1, Ekanki Kunj,
O BT co LaEif JRGl| Sadar,Prayagraj, UP
Details of Proposed Well
DU P
District , Prayagraj Block SHANKARGARH
SYY Lo
Plot NpJKhasra No. Shivrajpur, Bara, Prayagraj Municipality/Municlpal Corporation  No
wile T Hen TR uiftre R
e w L

/A £\ s horai CAR
4 , d' &)

6 ).

'
4 l‘;} /
i, W
- _‘-_:’_“,"//
e g e == 1 = § rErER 3



Ward NoJHolding No. N/A
#H sEnmfft

&

Uptoaded Google / Toposheet Download
Map
e far WA T TR/

iz &g

Location Coordinates
M PAdwe
Particulars of The Proposed Well
SR G T R

Date of Construction/Sinking of ' 09/06/2022
Well
g Y fmtor Ry

Discharge of Tube Well (cum./hr)

Zgad o Frde (cumamn)

Housing Pipe If Any
R

rainer Detalls
%ﬂ'\' [0

25.22448 81.583597

PVC

Material of Strainer
R amh
S.No. Strainer Installed at what Dapth from

oH Ground Level (in Meter)

FEn R, 4w e T wRaRa ¥
@
1 40.00

Approx. Depth of Well (In meter)  60.00

T @ et e ofe )

Ground Water Level (In meter) 50.00

o W (e #)
Detalls of Proposed Pumping Device
PESIED] IYHI BT 3

Type of Pump to be Used Submersible

TanT 5l 9 A 9 AR

Horse Power (H.P.)

whf e (T ft)

Operational Device
qR=TaE TP

Detalls of Utilization of Well
s L

Purpose of the Proposed Well
WS 9 BT ILA?

5.00

Electric Motor

. Commercial

62

' Uploaded Land Detalls
. argeirs faay wran ot o1 RAEwor

Google Map

T A

Type of Well
TP TR

No

 Number of S&Inor(s)
R S e

Strainer Installed upto what Depth from
Ground Level (In Meter)

éﬂ?,%ﬁ%ﬁmﬁtm@wwﬁa%

e #)

60.00

Mrmon has been Any

Length (In
meter)

Harg (feY

)

20.00

Adverse Report Regarding Water

Quality of the Well?

w@%maﬁgﬂ%ﬁéﬂﬁ

F1¢ yfapa R

Pump Capacity (In m*/hr)
19 &1 (mPmr)

Length of Suction Pipe {In meter)

Immuﬁﬂtrioﬁaﬁ)

Date of Energlzation

faggdtewor fafy

1661

Download

Download

Tube Well/Boring

Diameter (In
millimeter)

= (frehiier #)

152.40

: No

5.00

60.00

13/05/2022

V% re~{ Aa w4




1662

63

Annual Running Hours 455000 Annugi Days 3as0

it S (a3 e v Rt

Dally Running Hours 13.00 Whether the Water Supplied in Well , No

A a6 #) Area Through Pipe Water Supplyor
Not? :
w4 3 orer Y SRt v oraTgfd
FouH A TR & :

Whether Raln Water Harvesting  Yes Any Other Information Which You  N/A

Structure has hesn Constructed Would Like to Furnish

within the Premises? 2 3R ASHY S 3T WA B

wqy qieR & auf s deas e ¥

e o frfo fem T 87

Capacity of Structure, Constructed for Raln Water Harvesting { M) | 2700.00
7t wrer 3 wog ¥y P s 2 e (Wo?)

Maximum Allowable Annual Extraction of Ground Water: 22750.00

Does Industry come under Yeos
MSME?
7 IET MSME ¥ sraia enar ¥

?

MSME Certlficate Issuance Date 02/09/2020
TwgaeaE yAwes ¥ Prfae 9t

Uploaded MSME Certificate  Download
JTirE fAsaY W1 THTHTHE WHTOIA

MSME Certificate No.

THTHTHE WHIOTT S

MSME Certificate Valldity 01/09/2029
gaeausd warora ot dvar

Type of MSME Small
FTUSR

UDYAM-UP-02-0000905

NOC Issued By:
Jrrafty waTo o @Ry FRi

Contrsl Ground Water Authorlty o ‘ S T No
Ffra yn! o mikrevor

Ground Water Department Uttar Pradesh No
omf orer T IR WY TR

/HAeLret Ch&%

ERL S e B T e T S B R
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6

Declaration by the Applicant
snaamameze%vn |

w

-

I do hereby declare that the particulars fuenished herein above are comect and true . | understand that in case any of the information and particulars is
found 1o be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled ..
ﬁwmmﬁ&mﬁ&mﬁmu@amﬁqﬁmgﬁ?uhaiaumasmﬁ:—m o} TT O SURee faeRur e ar Tl A

| Agree/l UEHA E ©
NoterAte

. Separate application forms should be used for registration of each individual well.

«+ The application form should be completed in all respect before submission. incomplete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

+ In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

« In case any of the particulars/ information funished is found te be incorrect at any stage even after issue of the registration, the registration is
liable for cancellation.

« Please write 'N.A." against those items which are not applicable.

« Please attach the following documents along with the application:

« (a) Document showing proof of ownership of land;

+ (b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification,

+ (c) Map showing location of the existing well, the command are a and the existing wells which have been refer red to in item no.2(a), (bland(c).

« (d) Atfidavit referred to In tem no. 7(e)

+ The concarned Authority reserves the right tc ask for any other documeni(s) from the owner applicant for examination of the merit of the case.

ﬂ;,{aro\}—- CAatol,

T e P S s o e
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
' Government of Uttar Pradesh

Form 1(B)/®IH 1(H)
[See rule 6(2)/FTa 6(2) 3
APPLICATION FOR REGISTRATION OF WELL
PY & ST IBI UE|

(Commercial/industrial/infrastructural/Bulk user having N.O.C. issued by Central Ground Water Authority or by

@i st /s AT S w%%%ﬁ%ﬂi&mg %-—ﬁu agmif o wiftresRor a1 Y ora v g

[UIS 10(1) or 11(1) of the Uttar Pragesh Ground Water Management and Regulation Act, 2019.]
Wu%mﬁmwgﬁﬁﬁqur%ﬁm,zowmg 10 (1) AT 11 (1)]

Applicant's Details
v

i
Type of Applicant Individual Application Number PGRJ1223RCO0012
MNITF FTIFR g Hen
Application Date 14/12/2023
mae fafy
Name of the Applicant BHARAT BHUSHAN CHAWLA
PTAH
Mobile No. 0936322336 | Emall ID. bharat@ chawlasilicasand.com
AR AR £ andH
Date of Birth 231211965 Gender Male
wfafy i
Nationality Indian ID as Address Proof Aadhaar Card
gt forarg waTor 39 S
Aadhaar Card Number © 3880-9306-6569 Uploaded Aadhaar Card Download
QRS far AT SR BT
House !ﬁIoJFIat NoJBuillding No.  SHIVRAJPUR, BARA, Locallty{\ﬂllage
HeP i To/FAT HOAHE Ho PRAYAGRAJ geeAa
Clty/Town/Post Office PRAYAGRAJ State Uttar Pradesh
TRAWIIRE Hirs Y '
District PRAYAGRAJ PIn Code 211000
L rd e
Qompany Name CHAWLA SILICA SAND TRADING Company Address A1, Ekanki Kunj,
HYI B AH co WY BT T Sadar,Prayagraj, UP
Details of Proposed Well
TUDT
District Prayagraj Block SHANKARGARH
TG e
Plot NpJKhasra NP‘ SHIVRAJPUR, BARA, Munlicipality/Municipal Corporation  No
Hfe HESAEHT N PRAYAGRAJ TR nfaer frm

ShAarar Chek La



; Ward NoJHolding No.
 até deefin e

N/A

Uploaded Google / Toposhest Download

M
_ar:%hfaqummw:
. e #

Location Qoordlnatos
™

Particulars of The Proposed Well
mﬂ%’d Eakal a%'n

2711/2021

25238186

Date of Construction/Sinking of
Wall
oy 3 Fmin fafd

Discharge of Tube Well (cum./hr)

g9 =1 e (cumhr)

Housing Pipe if Any

R

Iner
I

falls

Material of Stralner PVC

R amh

S.No.
wH

T

Stralner Installed at what Depth from
Ground Level (In Meter)

ol )

1 50.00

Approx. Depth of Well {In meter)

v B st mErd et #)

60.00

Ground Water Level (In meter)
WO R (e )
to be Used

Deta%ls oé_f%;_?posed Pflﬂmﬁlng Device
;g;of Pum
fard oI T g o TR

Horse Power (H.P.)
¥ ure (gat)

50.00

Submersible
- 5,00

Operational Device Electric Motor

Tfare STBITm

%oggs of #t"':l’ﬂ on of Well

Purpose of ﬂn-: Propoood Woell
wEfaa T9 BT S

T
e
" -

Commercial

B, Y A P e Wi #

Stralner Installed upto what Depth from
Ground Level (In Meter)

B, yw A et mevrd aw wafE §
Noot

60.00

! Uploaded Land Detalls
5mmw=@mm

-LOI'.I.g'U.l.Of Su&lm Pipe (In meter)
.mmﬂwcﬁﬂﬂ)

66

Download

Google Map Download

UUGE:L
Type of Well

T PTIPR

No

Number of Stralner(s) 1

e

Length (In
meter)
g (WX
L)

10.00

Whether Thers has been Any No

Adverse Report Regarding Water
Quality of the Well?

a1 g & wer B orar & way A

¢ wfga RO 22

Pump Capacity (In mhr) 3.00

Y &4 (m*/hr)

60.00

Date of Energization 31/08/2021

Praaden

R e SRR R

" Tube Well/Boring

Diameter {In
milllmeter)
o

140,00
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Annual Running Hours 3500.00 Annual Days 350
fife Suar (4 Fuar @@= #)
Dally Running Hours 10.00 Whether the Water Suppiled in Well No
4y IUERT (62 #) Arsa Through Pipe Water Supply or
Not?
T &y 3% ove o gl g wremgfE
Farum DA
Whether Rain Water Harvesting | No Any Othet information Which You N/A
Structure hase been Constructed Would Like to Furnish
within the Premises? B 3 AT A AT T B
= ufvee & auf o Wewa e ¥
e o Prsfos fray v 82
Maximum Allowsble Annual Extraction of Ground Water: 10500.00
Affidavit on non judicial stamp paper of Rs, 10 for installstion of appropriate raln water harvesting Download

structure/ measure within a period of one year from Issuing of NOC Date
qw.ah.#ﬁﬁﬁtmﬁmﬁ%wﬁaﬁmﬁr%ﬁmaﬁaaﬂmmﬂm:mﬁwtﬁw!‘w
¥ A7 ity = TR

Does industry come under Yes
MSME?

Q) TG MSME ¥ siefa smar ¥

2

MSME CortificatoNo.  UDYAM-UP.03-0000905 MSME Certificate lssuance Date  02/09/2020
TACHEAE WATUITY HEm warewgrd wenes ¥ Fria #t faf

MSME Certificate Valldity 01/09/2029 ' Uploaded MSME Certificate Download
IO Y A SraeirE R TR CHTHEES WO

Type of MSME Small

YITHEHE BT IR

NOC Issued By:
3Ry wanos o @R e

Central Ground Water Authority | No
A= g s witror

Ground Water Department Uttar Pradash Yes

Certificate Number NOC040701 T L issue Date 27/11/2021
THIOOS S forfa= RfYy

Explry Date 26/11/2026 Upload Certificate Download
afm ffa HHIIT S DY

/b Ao Chero Ko
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Decla%tion by the Applicant
FARREL

| do hereby declare that the particulars fuenished herein above are correct and true . | understand thet in case any of the information and particulars is
found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is llable to be rejected/cancelled ..
2 ARy it e § 6 R A g freru wd @ v € | & S § b ot i s & e i A} TR U FuRiE fAawor SR U e AR
reARRRE ET g/ e o dvg @

| Agree/d TEUA § 2
. NotersiIe

+ Separate application forms should be used for registration of each individual well.

+ The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

« In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

« In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the registration, the registration is

liable tor cancellation.

Ploase write 'N.A.' against those ltems which are not applicable.

Please attach the following documents along with the application:

{(a) Document showing proof of ownership of land;

(b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification.

{c) Map showing location of the exlsting well, the command are a and the existing wells which have been refer red to in item no.2(a), (b)and(c).

(d) Affidavit referred to in item no. 7(e)

The concemed Authority resarves the right to ask for any other document(s) from the owner applicant for examination of the merit of the case.

*

*

/b,( aras~ Choe &

Lma??ﬂfﬁﬂf’ﬁﬁéﬁm? i v e, = o S Pt




69 ANNEXURE- R

U.P. Pollution Control Board

CONSENT ORDER

Reference No. Dated : 12/01/2018

5110/UPPCB/Allahabad(UPPCBRO)/CTO/water/
ALLAHABAD/2017
To,

M/S DARSHAN LAL CHAWALA
CHAWLA SILICA DAND TRADING CO.
KAITHA, BARA, ALLAHABAD

" ALLAHABAD

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. CHAWLA SILICA DAND TRADING CO.

Reference Application No :231008 Dated :12/01/2018

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after reférred as the act ) M/s. CHAWLA SILICA DAND
TRADING CO. is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant/soak pit subject to general and specia! conditions mentioned in the annexure ,in refrence to their
foresaid application .

2, This consent is valid for the period from 12/01/2018 to 31/12/2020 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
SHASHI Oigltally signed by
KANT et 7 g
MISHRA 13338 052

For and on behalf of U.P. Pollution Control Board

R.O., UPPCB ALLAHABAD.

Enclosed : As above
(condition of consent):

S HAS HI Digitally signed

KANT by SHASHI KANT
Copyto: CEO-2, UPPCB LUCKNOW. VISHRA
MISHRA  saséos sos'so
R.0., UPPCB ALLAHABAD.
A —
/C"":." S P art-Cltowb
VD P\ an o
’/ ’.’.-f}*‘ " e\ /@A
(Aorocay o) )
N 0,178 )l
S
\-\- L
[ I = T k) MR LRI S R . 3 SIS
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s, CHAWLA SILICA DAND TRADING CO. vide

Consent Order No. 231008/ Water Dated : 12/01/2018

4a.

4b.

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Washed Silica Sand-2000
TON/Month.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KI/day discharge point
L 1 Domestic 02 KLD Septic Tank

Arrangement should be made for collection of water used jn process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
gfﬂ_uent. It should also be ensured that domestic effluent should not be discharged in storm water
rain . _

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No I Parameter | Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in -
conformity with the following norms. .

Industrial Effulant ‘
S8.No | Parameter ! Standard ‘

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same shoutd not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:
SHASHI Dightally signed by

SHASHIKANT

KANT MISHRA

MISHRA  Sevuasosno

/6[@:;*&&* Choone £

i o B EITE R N S EREE R -

I —
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s
’ 1. This consent is valid for washing of silica sand 2500 MT/Month.
2. Washing effluent will be re-circulated through Pucca Settling Tanks. |
3. Permission of District Administration/Mining for Silica Sand storage at a time to be submitted by :
the industry within 02 months. ;
. 4. Unit is directed to make provision of Rain Water Harvesting & Ground Water Recharging within
B 03 months.
* 5. Unit is directed to make a boundary wall around the premise within 03 month,
6. Unit is directed to comply the terms & condition of the Mining Lease Deed,
7. Unit shall ensure zero discharge outside the premise.
8. Unit is directed to submit NOC of Central Ground Water Authority,
ne gbl.{,nit is directed to comply the provision on Water Cess Act 1977 which is applicable upto June
: 17, ’
= 10. Unit is directed to install IS] Mark Water Meter on the installed tube wells for the measurement
of water abstraction,
11, Unit is directed to develop green belt of approp;iate thickness around the premise with fast
growing deciduous saplings,
12. Unit directed to file Annual Compliance Report of the condition.
-t 13. For the expansion of the production capacity, pre-consent of the State Board (NOC) shall be
mandatory,
SHASHI Digitally signed by
Issued with the permission of competent authority . KANT oA KANT MisHRA
MlSHRA 1:24:42 +05'30°
For and on behalf of U.P, Pollution Control Board .
5 R.O., UPPCB ALLAHABAD,
\-:_.
> JhAarai~Chow ke
. "_I\

PO I T Tl v R
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\' __..“‘=: , U.P. Pollution Control Board J
CONSENT ORDER
g ;
@ Reference No. Dated : 12/01/2018
5109/UPPCB/Allababad(UPPCBRO)/CTO/air/ALLAHABAD/2017
To, .
M/S DARSHAN LAL CHAWALA
CHAWLA SILICA DAND TRADING CO., |
oo KAITHA, BARA, ALLAHABAD |
' ALLAHABAD |
Sub:  Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. CHAWLA SILICA DAND TRADING CO.
N\~ Reference Application No. 231003 Dated : 12/01/2018
1. With reference to the application for consent for emission of air pollutants from the plant of M/s
CHAWLA SILICA DAND TRADING CO.. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .
2. This consent is valid for the period from 12/01/2018 to 31/12/2020 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority . SHASHI  Dgtabvsnaty
KANT MISHRA
MISHRA  T35ros oemw
For and on behalf of U.P. Pollution Control Board
R.O., UPPCB ALLAHABAD.
«  Enclosed : As ahove

(condition of consent):
SHASH|  Digitally signed

KANT by SHASHI KANT
Copy to: CEO-2, UPPCB LUCKNOW. OHTA
MISHRA ‘amagediaz
R.O., UPPCB ALLAHABAD.
/@ A arep CAb Lo Lo
SASEEREEAME S e ) g T A LS o]

e ———
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U.P. Pollution Control Board

Dated : 12/01/2018
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Washed Silica Sand-2000
TON/Month,

e 2(a). The k?aximum rate of emission of flye gas should not be more than the emission norms for the
stacks.
‘ F Air Pollution Source Details j
L S.Neo Atr Polution Type of Fuel ‘ Stack No, Parameters Height
Source
1 D.G SET-10 Diesel 01 Particulate As Per
KVA Matter Standard
Prescribed
v E(P) Rule

2(b). The emissions by various stacks into the environment should be as per the norms of the Board .

RS -

Emission Quality Details Detail ]
S.No I Stack No l . Parameter l Standard —l

1 01 Particulate Matter As Per Standard
PrescribegsE(P) Rule
1986

L

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for ajr pollution control System and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself

The modification or installation in the existing pollution contro] equipments should be done only by
prior approval of Board .

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory ,

Specific Conditions:
SHASHI Digitally signed by

SHASHI KANT

KANT MISHRA
D&!!:ZOI0.0!.IZ

MISHRA 18:26:11 +05'30°

IY Karar CRabske

R (R e Tt e gt e
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1. This consent is valid for washing of silica sand 2500 MT/Month.

2. Unit is directed to make Pucca arrangement for water sprinkling regarding suppression of dust
during handling of Silica Sand. j '

3. Unit is directed to construct boundary wall along the periphery of premise.
4. Unit is directed to make Zeera/Metal Road in the premise for the movement of vehicles,

5. Unit is directed to enhance the stack height from the nearest roof top by 1.5 Mtr. with the installed
D.G. set. :

6. Permission of District Administration/Mining Department for Silica Sand storage at a time to be
submitted by the industry within 02 months,

7. Unit is directed to comply the terms & condition of the Mining Lease Deed.

8. Unit is directed to submit Ambient Air Quality Monitoring Report of the premise from approved
Laboratory within 03 months.

9. Transportation of Silica Sand should be done through covered Truck, so that nuisance of the dust
could not create problems to the general public.

10. Unit is directed to develop green belt of appropriate thickness around the premise with fast
growing deciduas saplings. }

11. This consent is applicable for the plant installed on land with ARAZINO. 461 KA, 462, 464
GHA, & 459 KA, Kaitha, Bara, Allahabad as mentioned in the submitted rental registered
agreement.

Il-{z"gl?nit is directed to ensure that no Silica Sand/ Mineral will lie on outside premise along the State
ighway

Issued with the permission of competent authority , SHASHI KANT 35 et uiouna

MISHRA Date: 20180112

1828:52 +05'30'

For and on behalf of U.P, Pollution Control Board .

R.O., UPPCB ALLAHABAD.,

\ % Aorat-Chats L5

1673
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— U.P. Pollution Control Board

35 CONSENT ORDER

Ref No. - Dated : 28/05/2020

92003/UPPCB/Allahabad(UPPCBRO)/CTO/wate
r/ALLAHABAD/2020 '

To,

Shri DARSHAN LAL CHAWLA
M/s CHAWLA SILICA SAND TRADING CO

GHARA, BARA, PRAYAGRAL
ALLAHABAD
Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. CHAWLA SILICA SAND TRADING CO
Reference Application No :8083113 Dated :28/05/2020
h|
e L. For disposal of effluent into water body or drain or land under The Water {Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. CHAWLA SILICA SAND
TRADING CO is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence to their
foresaid application .

'This consent is valid for the period from 28/05/2020 to 31/03/2021 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

R.O., UPPCB PRAYAGRX).

Enclosed : As above

" (condition of consent):
Copyto:  CEO-2, UPPCB LUCKNOW. B
a‘HAOUR mﬂnp}ll
SINGH ©  ypriansaenr
R.O., UPPCB PRAYAGHAY.
| o
: ' /5 AareaA (Lo w0 A
.'I- k. "’fik .
X OFR
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

./ Annexure to Consent issued to M/s.CHAWLA SILICA SAND TRADING CO vide

Consent Order No. 8083113/ Water Dated : 28/05/2020
CONDITIONS OF CONSENT

L This consent is valid only for the approved production capacity of Screening of Raw Silica Sand
1500 MT/Month..

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL /day discharge point
1 Domestic 3 KLD Septic Tank
3 Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged

outside the premises, if meets at the end of final discharge point, arrangement should be made for

measurement of effluent and for collecting its sample. Except the effluent informed in the

application for consent no other effluent should enterin the said arrangements for collection of

gfﬂ_uent. It should also be ensured that domestic effluent should not be discharged in storm water
ram .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .
Domestic Effulant
S.No ] Parameter ' Standard

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms, . '

Industrial Effulant
S.No | Parameter I Standard

5 Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before jts di_?posal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Eavironment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained . o

Specific Conditions:

/6/(:&:’\4./« CAawis

e T T [ ni = ISR
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1. This consent is valid for Screening of Raw Silica Sand 1500 MT/Month.

2. Silica sand washing activity is not permitted in the premise.

4. Unit is directed to make a boundary wall around the premise within 03 month.

5. Unit shall ensure zero discharge outside the premise.

6. Unit is &irected to comply the pfovision of Central Ground Water Authority NOC.

go P;ll't is directed to comply the provision on Water Cess Act 1977 which is applicable ub to June

8. Unit is directed to install ISI Mark Water Meter on the installed tube wells for the measurement of
water abstraction.

9. Unit is directed to develop green belt of appropriate thickness around the premise with fast
growing deciduous saplings. 1 :

10. Unit directed to file Annua] Compliance Report of the condition,

11, For the expansion/diversification of the production capacity, pre-consent of the State Board shail
be mandatory.,

Issued with the Permission of competent authority .

For and on behaif of U.P. Pollution Control Board .

JAGAT Bty vgreeny
BAHADUR  Ja? hoaoin s

LD s

R.O., UPPCB PRAYAGRAL.

Shhararlhaw &

5 .;!_.__.

g TER R 7 - 1 2hib- F O S,
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U.P. Pollution Coutrol BOard

di

CONSENT ORDER

Ref No. - Dated : 28/05/2020
92001!UPPCB!Allahaba_d(U'PPCBRO)ICT O!airlALLAHABADIZGZO

To,
Shri DARSHAN LAL CHAWLA
M/s CHAWLA SILICA SAND TRADING CO
GHARA, BARA, PRAYAGRAJ.
ALLAHABAD '

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. CHAWLA SILICA SAND TRADING CO

Reference Application No. 8083075 Dated : 28/05/2020

h]

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
CHAWLA SILICA SAND TRADING CO. under Air Act 1981, It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 28/05/2020 to 31/03/2021 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers 10 reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
) JAGAT

Colially thgrepd B
LACAT Rad laDis

BAHADUR wwm
R.0., UPPCB PREVYAGRAJ.
Enclosed : As above
(condition of consent):
Copyto: CEO-2, UPPCB LUCKNOW. —
o B
R.O., UPPCB PRAYAGK

/BAQ rapChaw &
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3(a)

3(b)

U.P. Pollution Control Board

Dated : 28/05/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Screening of Raw Raw Silica
Sand 1500 MT/Month.. '

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fugl/ plant machinery failing which
consent would be deemed void. -

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details,

Air Pollution Source Details

S.No

Air Polution
Source

Type of Fuel

Stack No.

Parameters

Height

1

DG SET

DIESEL

01

Particulate
Matter

AS PER E(P)
ACT 1986

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter | Standard

4, Quantity of other polfutants should also be as per the norins prescribed by the Board/MOEF & CClor
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself . '

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

8  Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/ MOEF

& CClor otherwise mandatory . N '

The unit should submit the stack emission$ monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly

monitering report should be submitted .

3(c)

Specific Conditions:

VLG ro~Quadlk,

e B ST TR TR
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1. Unit shall maintain the Ambient Ai/N oise Quality as per standard.

2 Unit is directed to maintain the stack height attached with D.G sets as per standard within 02
month & also maintain acoustic enclosures for Noise Pollution Control.

3. Unit is directed to submnit Stack Monitoring Report of the installed D.G Sets monitored by
approved laboratory within 03 month from approved laboratory.

4. Unit is directed to make a boundary wall around the premise within 03 month.

5. Unit will strengthen green belt in the premise of the total occupied area.

6. Unit is directed to comply the provision of Solid Waste Rule 2016.

7. Unit is directed to comply the provision of E (P) Act 1986 as applicable to the unit.
8. Unit will not make any expansion without prior consent of the State Board.

9. Unit shall submit Ambient Air Monitoring Report in 03 month.

t1‘0. Unit is directed to submit the audited balance sheet regarding verification of consent processing
ot :

Yssued with the permission of competent authority .

e e T P R

For and on behalf of U.P. Pollution Control Board .
IAGAT

1 Mrw
G
BAHADUR G swrnat

R.O., UPPCB PRAYAGRAJ.

/7)&“”"‘/\0/’\&«)&

S . e roe
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083l, F ax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER
Ref No. - Dated : 14/02/2022
116897/ UPPCB/AlNaha bad(UPPCBRO)lCTO:‘wat
er/PRA YAGRAJ/2022
To,

Shri DARSHAN LAL CHAWLA
M/s CHAWLA SILICA SAND TRADING COMPANY

GHARA, BARA, PRA YAGRAJ
PRAYAGRAJ

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent t¢ M/s. CHAWLA SILICA SAND TRADING

COMPANY
Reference Application No 110760407 Dated :14/02/2022

I Fo

This consent is valid for the period from 14/02/2022 10 3 1710372025 |

In spite of the conditions and provisions mentioned in this consent order UP Po]lutiop Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority . RAMESH Digitally signed by

RAMESH KUMAR
KUMAR E:‘NGH =
Date; 2022.02.1
SINGH 15:34:28 40530

For and on behalf of U.P. Pollution Control Board

R.O., UPPCB PRAYAGRAJ,

Enclosed : As abgve
(condition of consent):

Copy to: CEO-2, UPPCB LUCKNOW.

Digitally signed by

RAMESH RAMESH KUMAR SINGH
KUMAR SINGH Date: 202202 14

15:34:46 +05'30°
R.O., UPPCB PRAYAGRAJ.
' ) H Accred~La peo
' £\
(% e
.‘t, . '
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
Annexure to Consent issued to M/s. CHAWLA SILICA SAND TRADING COMPANY vide |

Consent Order No, 10760407/ Water Dated : 14/02/2022
CONDITIONS OF CONSENT

I This corisent is valid only for the approved production capacity of Screening & Washing of Silica-
1500 Ton/Month,.

2. The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details
‘ S.No Kind of Effulant Maximum daily Treatment facility and
discharge, KIL./day discharge point
| 1 Domestic 3.0 KLD Septic Tank
3 Arrangement should be made for collection of water used in process and domestic effluent

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .
! Domestic Effulant ‘

[h - S.No ’ Parameter ] Standard '

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

L Industrial Effulant
[ S.No l Parameter ' Standard
s Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
ashing of floor and equipments etc should be treated before its disposal with treated industrial

effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .
6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
The method for collecting industria} and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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I. This consent to operate is valid for Screening & Washing of Silica.

2. This consent is valid for Washing of Silica. -1500 TON/Month.

3. Unit is directed to reuse of recycled water through settling tank, o

4. Unit is directed to make provision of Rain Water Harvesting & Ground Water Recharging within
03 months. 5. Unit is directed to make 2 boundary wall around the premise within 03 month.

6. Unit shall ensure zero discharge outside the premise.

7. Unit is directed to comply the provision of Central Ground Water Authority NOC if withdrawal of
ground water.

8, Unit is directed to install ISI Mark Water Meter on the installed tube wells for the measurement of
water abstraction, |
9. Unit is directed to develop green beit of appropriate thickness around the premise with fast |
growing deciduous saplings. |
10. Unit directed to file Annual Compliance Report of the condition. |
1 1. For the expansion/diversification of the production capacity, pre-consent of the State Board shall |
be mandatory.

RA ME SH Digitatly signed by

RAMESH KUMAR
Issued with the permission of competent authority . KUMAR g:nar; 2200
SINGH 133526 40590
For and on behaif of U.P. Pollution Control Board .
\& *
R.O., UPPCB PRAYAGRAJ.
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppeb.com

CONSENT ORDER

Ref No. -

Dated : 14/02/2022

150715/UPPCB/Allahabad(UPPCBRO)/CTO/air/PRAYAGRAJ/2022

To,
Shri DARSHAN LAL CHAWLA

M/s CHAWLA SILICA SAND TRADING COMPANY

GHARA, BARA, PRAYAGRAIJ
PRAYAGRAJ

Sub:  Consent under section 21/22 of the Air (Prevention‘and control of Pollution) Act, 1981 (as amended)

to M/s. CHAWLA SILICA SAND TRADING COMPANY

Reference Application No. 15181438

Dated : 14/02/2022

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
CHAWLA SILICA SAND TRADING COMPANY. under Air Act 1981. It is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

[ P

This consent is valid for the period from 14/02/2022 to 31/03/2025 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority . RAMESH Digitally signed by

RAMESH KUMAR

KUMAR SINGH

Date: 2022.02.14

SINGH 15:31:32 +05'30°

For and on behalf of U.P. Pollution Control Board

Enclosed : As above
(condition of consent):

Copy to:  CEOQ-2, UPPCB LUCKNOW.

R.O., UPPCB PRAYAGRAJ.

Dhgitally signed by
RAMESH RAMESH KUMAR SINGH

KUMAR SINGH Date: 20220214

15:32:04 +05'30

R.O., UPPCB PRAYAGRAJ.

S haaranlasel
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U.P. Pollution Control Board

Dated : 14/02/2022
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Screening & Washing of Silica- %
1500 Ton/Month.. |
2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.
Ja) Thimaximum rate of emission of flue gas should not be more than the emission norms for the
stacks.
3(b) Air Pollution Source Details. -

I Air Pollution Source Details B

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source |
1 DG SET 150 DIESEL 02 Particulate | AS PER (E)P
| & 65 KVA Matter ACT 1986 |

3(¢c) The emissions by various stacks into the environment should be as per the norms of the Board .

[ Emission Quality Details Detail
S.No [ Stack No | Parameter | Standard

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CCl/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CCl/or otherwise mandatory .
9. The unit should submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

1. This consent to operate is valid for Screening & Washing of Silica.

2. Unit shall maintain the Ambient Air/Noise Quality as per standard.

3. Unit is directed to maintain the stack height attached with 150 & 65 KVA D.G sets as per standard
within 02 month & also maintain acoustic enclosures for Noise Pollution Control.

4. Unit is directed to submit Stack Monitoring Report of the installed D.G Sets monitored by
approved laboratory within 03 month from approved laboratory.

5. Unit is directed to make a boundary wall around the premise within 03 month.

6. Unit will strengthen green belt in the premise of the total occupied area.

7. Unit is directed to comply the provision of Solid Waste Rule 2016. _

8. Unit is directed to comply the provision of E (P) Act 1986 as applicable to the unit.

9. Unit will not make any expansion without prior consent of the State Board.

10. Unit shall submit Ambient Air Monitoring Report in 03 month.

11. Unit is directed to submit compliance report quarterly.

RA MESH Digitally signed by

Issued with the permission of competent authority . KUMAR RAMESH KUMAR
I

Date: 2022.02.14

SINGH 15:33:06 +0530°
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For and on behalf of U.P, Pollution Control Board .

R.O., UPPCB PRAYAGRAJ.
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UPPCS

ﬁ’ﬁ - Uttar Pradesh Pollution Control Board
“Q,H‘ﬁ',ﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
N Pbone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.nppcb.com
185822/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAYAGRAJ/2023 Date: 01/07/2023
To,
M/s
CHAWLA SILICA SAND TRADING COMPANY
GHARA, BARA, PRAYAGRAJ Application Id-
bP 21491174

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is bereby granted to CHAWLA SILICA SAND TRADING COMPANY located at GHARA,
BARA, PRAYAGRAJ. subject to the provisions of the Water Act, Air Act and the orders that may be

made further and subject to following terms and conditions :-
1. This CCA CHAWLA SILICA SAND TRADING COMPANY granted for the period from 30/06/2023

to 31/03/2028 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 |Screening And 1750 Metric Tonnes/Month
Washing Of Silica-
Ton/Month

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 3.0 Septic Tank

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated efftuent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/ernail with a report in this regard to be
dispatched immediately.

‘;014@;; .
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The treated sewage shall be reused in gardening as far as possible. The STP shall be maintaine:
continuously so as to achieve the quality of the treated sewage to the following standards. |

S No.

Parameters

Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of contro
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 DG SET DIESEL 03 Particulate | AS PER E(P)
_ 150, 85 & Matter ACT 1986
& 65 KVA
2 MOBILE |DIESEL/GA 01. Particulate | AS PER E(P)
CHE%KKI S Matter ACT 1986
TONISI-;OUR
3 FIXED DIESEL 01 Particulate | AS PER EgP)
CI-?S%(KI Matter ACT 198
TO/H?URS 1
Emmission Quality Standards
S No. Stack no Parameters Standards
1 05 Particulate Matter | AS PER E(P) ACT
o 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controfled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

Prayagraj

*
' Reg. No.-17521
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i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.
General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulatec
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

‘occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only,

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent to operate is M/s CHAWLA SILICA SAND TRADING COMPANY, GHARA, BARA,
PRAYAGRA).

2. This consent s valid for Screening And Washing Of Silica Sand-1 750 Ton/Month.

3. Unit is directed to reuse of recycled water through settling tank,

4. Unit is directed to make provision of Rain Water Harvesting & Ground Water Recharging within 03
months,

5. Unit is directed to make a boundary wall around the premise within 03 month.

6. Unit shall ensure zero discharge outside the premise.

7. Unit is directed to comply the provision of Central Ground Water Authority NOC if withdrawal of ground
water,

8. Unit is directed to install [S] Mark Water Meter on the installed tube wells for the measurement of water
abstraction.

9. Unit is directed to develop green belt of appropriate thickness around the premise with fast growing
deciduous saplings.

10. Unit directed to file Annyal Compliance Report of the condition,

L1. For the expansion/diversification of the production capacity, pre-consent of the State Board shall be

mandatory. RAMESH ity cgnedty
KUMAR Dot 025y
SINGH 112448 +05'30°
R.O., UPPCB PRAYAGRAJ.
Copy to:
Digitally signed by
CEO-2, UPPCB LUCKNOW. RAMESH . Jaiiaomedty
KUMAR SINGH {re 200701
R.O., UPPCB PRAYAGRAJ.
/D novreq oy,
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

8/1/22, 11:48 AM

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW/
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO:. NOCO033349
VALID FROM 09/06/2022 TO 08/06/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regutation Act, 201 9}

Registration No.: 202204000304

Name of the Owner BHARAT BHUSHAN CHAWLA

Designation Partner Company Name CHAWLA SILICA
Lr R FTAW SAND TRADING CO
Company Address A1, Ekanki Kunj, Sadar,Prayagraj, UP Authorization Letter Pownload
O T T iR v
Address of the Applicant | SHIVRAJPUR, BARA, PRAYAGRAJ Application Form Serial PGRJ0422NCO0005
No.
Date of Submission 1210412022 Specimen Signature
Location Particulars
District | Prayagraj Block SHANKARGARH
Plot NoJKhasra No. ' Village -Gada, Teh - Bara, Prayagraj Municipality/Corporation No
Ward No./Holding No. NA
Particular of the Existing Well and Pumping Device
Date of 200612019
Construction/Sinking of
the Well
: Type of Well Tube WelliBoring Depth of the Well {In 60.00
meter)
Purpose of well Commercial Assembly Size{For Tube
Well)
Strainer Position (For Tube Well}
Type of Pump Used Submersible M.P. of the Pump 5.00
Operational Device Electric Motor ! Rate of Withdrawal 4,00
" {mPhhr)
Date of Energization (In Case of Electric Fump) 24/06/2019
Maximum Allowable Rate ' 4.00 Maximum Allowable 10.00
of Withdrawal (m*/hr.): Running Hours Per Day:
= :
LOHAD
. N —F &
e
o A e DN N 3
I PK. LA {\ /6 MMV‘ &K&——(_/
[ | Advocate Nieary | \
Prayaglej | Ji
G—:}fag No.-17521/.
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TR



1693
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Maximum Allowable Annual Extraction of Ground Water: 14000.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at S1. (2) for extraction of ground V\fater
at a rate not exceeding that as shown at S1. (3j}, for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleat.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3} of this
cartificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to ¢ancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
{conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water melers

. The concemed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

«+ No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incomrect
during verification at any subsequent stage , this registration is liable for cancsllation.

. The Certificate of Autharization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometar is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4™ to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted., If, more
than one piszomelers are installed the second piezometer should monitor the shallow ground water regime. 1t will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quanturn of Ground water withdrawal (cum/day) No.of piszometers required vanual | DVLR with Telemetry
1 <10 0 0 0
2 11-50 9 4 0
3 50- 500 3 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

e For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

» All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods, Quality may be got analyzed from NABL approved lab, Besides, one sample (1 It capacity bottle) to the
concerned Director, Ground Water Depariment, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells sile for providing the location, piezometer/ tube well number.
depth and zone tapped of piezometerftube well for standard referencing and identification.

'/'
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o Any other site specific requirement regarding safety and access for measurement may be taken care of.
«+ Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage. this permit is liable for canceliation.

+ SPECIFIC CONDITIONS:

+ (A) For Industrial User: No Objection Ceriificate for ground water gxtraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« i) All industries shall be required to adopt |atest water efficient technologies so as to reduce dependence on ground water resources.

« i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll) Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of compietion of the same to Ground Water Department Uttar Pradesh. All such industries shall
be required to reduce their ground waler use by at least 20% over the next five years through appropriate means.

« iv) Construction of observation well{s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore welliproduction well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« ) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall stors the harvested rain water in surface storage tanks for use in the industry.

« vi} Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution. |

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i} In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate {using a digital water flow mater} and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« i) Instaliation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m?
/day. The water from STP shall be utilized for toilet flughing, car washing, gardening etc

Date :26/07/2022

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

SHAr ARl Ratw 4

313

I ———



1695
ANNEXURE-R-T_

> . qé

f"'“’% GROUND WATER DEPARTMENT
@} (Namami Gange & Rural Water Supply Department)
%hg Ministry of Jal Shakti
Govemment of Uttar Pradesh
Form 1(B)/!Ffl'-f 1@)
[See rule 6(2)/f 99 6(2) 2]
APPLICATION FOR REGISTRATION OF WELL
PY & I B0 LE |
(Commerclalindustrialfinfrastructural/Bulk user having N.O.C. Issued by Central Ground Water Authority or by

@rus e sEERT TS AT Uﬂ%ﬁﬁéﬁ)ﬁﬁn&n%ﬁﬂ sarf e wiftreeor ar o o R gy

[UIS 10(1) or 11(1) of the Uttar P sh Ground Water Management and Regulation Act, 2019.]
Wéﬂﬂwwgﬁ?ﬁﬁwuﬁﬁw,zmsmg 10(1) AT 11 (1)

Applicant's Details

Ea|
Type of Applicant Individual Application Number PGRJ1223RCC0008
TIUBR i T HEN
Appllcation Date 131212023
rde fafy
Name of the Applicant BHARAT BHUSHAN CHAWLA
TIH
Moblte No. 9936322336 Emait iD. bharat@chawlasilicasand.com
waR AR e anddt
Date of Birth 23121965 Gender Male
oreifafey fét
Natlonality Indtan ID as Address Proof Aadhaar Card
forara sraror ¥g s
Aadhaar Card Number 3880-9306-6569 Uploaded Aadhaar Card . Download
HYAtE fvaT AT oMU BTE
House No./Flat No/Bullding No. | SHIVRAJPUR, BARA, Locality/Village
BT HO/WIE Ho/HER Ho | PRAYAGRAJ qeem/a
Clty/Town/Post Office PRAYAGRAJ State Uttar Pradesh
vy Ei
Ristrict PRAYAGRAJ Pin Code 211000
g e :
Company Name CHAWLA SILICA SAND TRADING | Company Address , A1, Ekankl Kunj, Sadar,
Ly i ko] Company it wrom Prayagra)
Details of Proposed Well
T TU B fewor
District Prayagraj Block | SHANKARGARH
g =i |
Plot No./Khasra NP. Village -Gada, Teh - Bara, Municipality/Municipal Corporation  No
e WA Wen Prayagraj TR uftrs AR A

/Y Aavcs~Chaw Lo

= e R -

T TR T
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Ward NoJHoldlng No. NA
af$ wof¥T dwn

Uploadad Google / Toposhest Download

Map
SqETs & T pU WM/
e i

Locatlon C_oordlnates
T

25.198027 81.587592

Partlculars of Th Proposed Weil
FESHEGE KD a?m

Date of Construction/Sinking of  08/09/2022

Wall
g o Forafor AR

Discharge of Tube Well (cumJhr)

Zgaa o FrdE (cumh)
Housing Pipe If Any

R

rainer Detalls
o7 Barcor

Materlal of Strainer PVC
‘R FHramh
S.No. Stralner Insialled at what Depth from

wH Ground Level (In Meter)

TEn W, e e wenfa ¥
e 3)
1 40.00

Approx. Depth of w.ﬁ (ln mater) _00.00

pu 3 rgmfra g€ et 7

Ground Water Level (In meter) 40.00

oo W (e W

g%t%%oé'%_r‘?posed Pumping Device

TUH I B

m of Pump to be Used Submaersible
@l o 1@ 99 1 TR

Horse Power (H.P.) 5.00

2 uraw (gt

Operational Device Electric Motor

g TP

Details of Utllization of Well

P w1

Purpose of the Proposed Well Commercial

qEATiad U T IXA?

Ji

Uploaded Land Detalls
Srere fasar T offts w1 o

Google Map
T AT

Type of Well
TTFTIIR

No

Number of Stralner(s) 1

‘'R EEn
Length {In

meter)
s (hee
)

Stralner Instalied upto what Depth from
Ground Level (In Meter)

B, Y- 2 fraeh mewd aw wifa ¥
(e o)

60.00 20.00

Whether There hag been Any No
Adverse Report Regarding Water

Quality of the Well?

w1 50 ¥ e ) oraan ¥ WAy &

=ré nipa RO 2

- Pump Capacity (In m>hr) 5.00

Y &4 (m¥/hr)
Length of Suction Plpe (In meter)

TR TRy 3t g oftex )

Date of Energlzation

Rggdieo fafy

Jhdanon CAo oL

Download

Download

: 60.00

Tube Well/Boring

Diamester (In
millimeter)

aa (el )

152.40

18/05/2022




Annual Running Hours 23850.00
Dally Running Hours 11.00
v I @

Whether Raln Water Harvesting  Yes
Structure has been Constructed

within the Premises?

o1 gfeae # aul 9o Hee

e = frfor fear &2

%

Capacity of Structure, Constructed for Raln Weter Harvesting ( M?)  9300.00

Tt o ¥ wea ¥y Pt Srear 2 g (fle?)
Maximum Allowable Annual Exiraction of Ground Water:

Doas industry coms under . Yes
MSME?

T XN MSME ¥ aienfa amrar §

?

MSME Certiflcate No.

THGRITHE THTOTTY S

MSME Certiflcate Valldity

THTHTHE TATTGY ) Ay

Type of MSME Small
FTUPR

01/08/2029

NOC Issued By:
TRy wETor 9 @ i)

Ceontral Ground Water Authority
¥y o e Wil

Ground Water Department Uttar Pradesh
Y sy R IR e W

Certificate Number
WHIUTOR &N

NOC037814

. Expiry Date | DB/06/2027
aifem fafy

UDYAM-UP-03-0000805

* Annual Days 350
(= )
Whether the Water Supplied In Well  No
Area Through Pipe Water Supply or
Not?
a1 471 7 orer 2 Sngff ary orengfE
Furag A e 2
. Any Other Information Which You N/A
Would Like to Furnish
T 3T SITPTE S 379 WE A
aEa § i
| 19250.00
MSME Caertificate Issuance Date 02/098/2020
wogagaE wavore ¥ s ARy
Uploaded MSME Certificate Download
i fau T TTHTAS WA
No
Yes
[ssue Date 09/06/2022
forfom fafy
Upload Certificate Download
THTUTGH HTHAS DY
/5 /LM\A.’" C/\ LR e AN
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i\

| do hereby declare that the particulars fuenished herein above are correct and true .  understand that in case any of the information and particulars is
found to be Incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled ..
ﬂuﬂmmmﬁﬁimﬁﬁmmwamglﬁwg%uﬁmﬁm%mMzﬁwmmmWMWEﬁﬂn
HRTARRRAS sretpa/Fe e S 4rd g

| Agree/S HEHA §
Note/IT

+ Separate application forms should be used for registration of each individual well.

. The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

« In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

« In case any of the particulars/ information fumished is found to be incorrect at any stage even after issue of the registration, the registration is
liable for cancellation,

. Please writs ‘N.A.' againsi those items which are not applicable.

- Please attach the following documents along with the application:

+ {a) Dacument showing proof of ownership of land;

+ (b} Photocopy of Aadhaar card / voter |D I ration card | any other proof of identification.

« (c) Map showing location of the existing well, the command are a and the existing wells which have been refer red to in item no.2(a), (b)and(c).

« (d) Affidavit referred to In tern no. 7(e)

« The concemed Authority reserves the right to ask for any other document(s) from the owner applicant for examination of the merit of the case.
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|60

' GROUND WATER DEPARTMENT

' (Namami Gange & Rural Water Supply Department) ;

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 1(B)/®1H 1)

[See rule 6(2)/FTTH 6(2) ¥]
APPLICATI%N FOR HEGI%RATION OF WELL
FY & ISRETBUI og Mded 97

(Commercial/industrial/infrastructural/Bulk user having N.O.C. issued by Central Ground Water Authority or by

@ e e T AR e e gﬁﬁi&mﬁ%—m amaf T wiftreswo n o o Rumr e

[UIS 10(1) or 11(1) of the Uttar Pr: h Ground Water Management and Regulation Act, 2019.]
wu%mww{mw:ﬁ?%ﬁwqaﬁﬁw,zowmg 10MaT11 (N

Applicant's Details
faawo

L2}
Type of Applicant Individual Application Number PGRJ1223RCO0009
IRATE T TR AT W
Application Date 05/12/2023
Jmaga fafy
Name of the Applicani BHARAT BHUSHAN CHAWLA
1T BT
Mobile No. 9936322336 Emall ID. bharat@chawlasilicasand.com
Hrags 7aw | S g d
Date of Birth 23/1271965 * Gender Male
st i
Nationality Indian ID as Address Proot Aadhaar Card
Eyden forarer waror ¥ Ed
Aadhaar Card Number 3880-9306-6569 Uploaded Aadhaar Card Download
Srq@r frar Tar smur T
House ljloJFlat NoJBullding No.  SHIVRAJPUR, BARA, Locallty/Village
HSTT TO/FNT HoHaT Ho PRAYAGRAJ qEem/mta
City/Town/Post Offlce PRAYAGRAJ State Uttar Pradesh
TR/A@INRE | T
District . PRAYAGRAJ Pin Code 211000
EELC Bict o
Company Name CHAWLA SILICA SAND TRADING = Company Address AY, Ekanki Kunj,
Lanik ok co YR T O Sadar Prayagraj, UP
Details of Proposed Well
TU DI
District Prayagraj Block SHANKARGARH
Ect =il
Plot NPJKhasra NP. Village -Gada, Teh - Bara, | Municlpality/Municipal Corporation No
@S TR W Prayagraj ¢ gIferr AR foer

/?)A&"“U"‘ﬁﬁa to A

o re - -
s iy SN
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10|

Uploaded Land Detalls . Download
wmm%a;} A aﬁs‘;ﬁmw affty 1 fraRor
Uploaded Google / Toposheet ' Download
Map
- SretE ¥y T g w1 T /
Zrirfre g
Location Coordinates 25.198027 B1.58676 Google Map Download
A i e
Pa guiars of T a%ﬂropoud Well
Date of Construction/Sinking of  09/06/2022 Type of Well Tube Well/Boring
well U TER
Ty ¥t P ffy
Discharge of Tubs Well {cum./tw)
o o1 FrfET (cumJie)
Housing Plpe if Any No
R g
Strainer Details
Cal
Material of Stralner PVC Number of Strainer(s) 1
WR A awh RR¥HEn
S.No. Straines Installed at what Depth from Strainer Installed upto what Depth from Length (In Diameter (In
wH Ground Level (in Metar) Ground Level (In Meter) maeter) millimster)
T ¥Ry ItTimm et Sy dfs s et el ww
cher #) =) #
1 40.00 60.00 20.00 152.40
Approx. Depth of Well (In meter) 80.00 | Whether There has been Any No
T =t i e GiteR W) Adverse Report Regarding Water
Quality of the Well?
1 Y ¥ T B Yo oY H
=t fage R 82
Ground Water Level (In meter) 50,00
Yo 'R (A 9
Deta’!s of %roposed Pumplng Device
SYBIN B
w&a‘ of Pump to be Used Submersible Pump Capacity {In m3hr) 4.00
T U BTIBR WU 2T (m/he)
Horse Power (H.P.) 5.00 Length of Suction Pipe (in meter)  60.00
oRf urae (Tmdt) W TRy ¥t v e )
Operational Device Electric Motor Date of Ensrgization 24/06/2019
gfvarer U g fafy
Detalls of Utilization of Well
Cadi
Purpose of the Proposed Well Commercial
I Y L g O UL e 4o




Annual Running Hours 3500.00
mﬁafamﬂw;ﬂ)

Dally Running Hours 10.00

Afre Iwim o2 3

Whether Raln Water Harvesting  Yes
Structure has besn Consiructed

within the Premises?

wr ufvew & sef o s

e o o e mar e

Capacity of Structure, Construoted for Rain Water Marvesting ( M?)
af or ¥ e g At dve 2t grarn (W?)

Maximum Allowable Annual Extraction of Ground Water;
Does industry come ungder Yes

MEME?
w1 I MSME ¥ iy smr &
?

MSHME Certificate No. UDYAM-UP-02-0000905

THEETE STy S

MSME Cortificate Valldity 01/08/2029
wRTHeny warrer 2 fva

Type of MSME Small
TTHPR

NOGC Iseued By:
STy wEToy o (gt et

Central Ground Water Authority
=3ftg yinf o mirsTor

Ground Water Department Uttar Pradesh
oy o Ry 3w R TR

|6

Annual Days

s (R

Whather the Water Suppiied In Well
Area Through Pipe Water Supply or

Not?
T gy ovey Wt rgf amey orengfE
FaumIAIvR e

Any Other Information Which You
Would Like to Fumish

Frf 3T ST Sl AT WSH BT
¥

$300.00

MSME Cortificate lssuance Date
wavard o & fofrs Rl

Uploaded MSME Certificate
et R T THEHTHE WHTOTR

N/A

. 14000.00

Downlocad

No

No
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Declargtiong%lthe Agplieanl

| do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and particulars is |
found 1o be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable 1o be rejected/cancelled .. |
ﬂmﬂmmﬁaaﬂmﬁﬁwﬁﬂwf&muﬁaw%mmﬁ%aﬂm‘;—g’aﬁgﬂmﬁﬂﬂﬁmmmﬂmmmﬂma’tﬂ'ﬂ |
R E sl B ;

| Agree/® WeHd &

Note/<Ig

+ Separate application forms should be used for registration of sach individual well,

« The application form should be completed In all respect before submission. Incomplete applications are liable for rejection. Any corfection |
alleration shall be duly authenticated.

+ Incase any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

+ Incase any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the registration, the registration is
liable for cancellation.

"« Please write 'N.A.' against those items which are not applicable.

. Please attach the folowing documents along with the application:

+ (2) Document showing proof of ownership of tand,

« (b} Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification.

+ (c) Map showing location of the existing well, the command are a and the existing wells which have been refer red to in item no.2(a), (byand{c}.

« (d} Affidavit referred to in item no. 7(e)

. The concemed Authority reserves the right to ask for any other documeni(s) from the owner applicant for examination of the merit of the case.

f% Ao Al CACrt




NGT - OA NO. 203 OF 2021 - Additional Objection on behalf of M/s. Chawla Silica Sand
Trading Company

From: madan lahoty (ml_lahoty@yahoo.co.in)

To: pradeepmisra@yahoo.com; msch.cpcb@nic.in; csup@nic.in; secy-moef@nic.in; ms@uppcb.com; dmall@nic.in;
dgmupexp@gmail.com; janhithealthup@gmail.com

Date: Thursday, 14 March, 2024 at 03:19 pm IST

Please find enclosed herewith Additional Objection on behalf of M/s Chawla Silica Sand Trading Company for Lakhnauti
& Janwa Silica Sand Mine Sites.

Thanks and regards,
For M L Lahoty

ADDITIONAL OBJECTION LAKHNAUTL pdf
- 9.8MB

Ej ADDITIONAL OBJECTION JANWA pdf
908kB
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